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INTRODUCTION 

I. the Chairman of the Committee on Papers laid on the Table, 
having been ~lltbori.sed by the Committee to present this Report on their 
\lc'half, present this their Twentieth Report. 

2· On examination of certain Papers laid on the Table of Lot 
Sabha during the First •. Pifth, Seventh to Ninth and .Eleventh to Thirteenth 
Sessions (Seventh Lok Sabha), the Committee have come to certain COD-
c.lusions in regaroto delay in laying of (i) the Annual R~ports ~ ,4,udited 
Accounts of. the Indian Institute of Advanced Study, Simla; (ii) Annual 
lleports and Audited Accounts of the National Federation of IJld~ 
Co-operatives Limited, New Delhi ; (iii) Audited Acwo1,Ints of tk JIdlItol 
of Buddhist Philosophy. Loh-Ladakh for 1978-79. 1979-80 and 
1980-81 j (iv) the Audit Reports of the Coffee Board for General F.und 
A()Counts for 1978·79. 1979-80 and 1980-81 and Pool Fund Accounts for 
1977-78 and 1978-79 (Coffee S::ason) and (v) tbe Annual Reports of tire 
Kamataka Cashew Development Corporation Limited for tbe years 1978-79 
to 1980-81· The Committee also examined the question regarding laying 
of Annual Reports! Audit Reports of certain Oraanisationl receiving grants 
from Government and have made certain recoPlmendatioDI' the ConclUsio-. 
of the Committee are reflected in the Report. 

3. On 2S January, 1983. the Committee took oral evidence of the 
repusentatives of the Ministry of Education and Culture OD the delay in 
laying the Annual Reports and Audited Accounts of the Indian 
Institute of' Advanced Study, Simla. On 1 November, 1983 the Com-
mittee took oral evidence of the representatives of-(i) the Mini&try of 
EdUcation and Culture on the delay in laying Audited Accounts of the School 
of Buddhist Philosophy. Leh-Ladakh for 1978-79. 1979-80 and 1980-81 
and (ii) the Ministry of Agriculture on the delay inlaying Annual Reports of 
-the Kamataka Cashew Development Corporation Limited for the years 
1978-79 to 1980-81. On 23 January, 1984, the Committee heard oral 
evidence of the representatives of the Ministry of Commerce on the delay 
in laying the Audit Reports of the Coffee Board for General Fund AccolUlu 
for 1978-79, 1979-80 and 1980-81 and Pool Fund Accounts for 1977-78 
and J 978-79 (Coffee Season). On 24 January. 1984, the Committee heard 
the views of the representatives, of the Ministry of Industry on the delay illl 
laying the Annual Reports and Audited Accounts of the National Federa-
tion of Industrial Cooperatives Limited, New Delhi. 

(v) 



(vi) 

4. The Committee wish to express their thanks to the representatives 
ef tJt.e Ministries or Education and Culture, Agriculture, Commerce and 
Industry for. furnishing information desired by the Committee. 

5. The Committee considered and adopted this Report at their 
sitting held on 2 May, 1984. 

6· A statement giving summary of recommendations/observations of 
tbe Committee is appended to the Report (Appendix VII). 

NEW DELm; 

-I Alap. /984 
!4 Vaistrkha, 1906(Saka). 

KRISHNA SAHI. 

ChDii"mmr. 
Committee on Papers laid on the TaBle. 



CHAPTER I 

DELAY IN LAYING ANNUAL REPORTS ANt> AUDI1-ED' . 
ACCOUNTS OF THE INDIAN INSTITUTE OF ADVANCED' 

STUDY, SIMLA 

In paragraph 3.5 of their First Report (Fifth Lok Sabha), the ComDiittee 
on Papers laid on the Table have recommended as under: 

" ......... normally the Annual Report and audited accounts of autono-
mous organisations should be preser,ted to Parliament together to 
enable the House to have a complete picture of the working 'of' that 
body. This decision should not be taken to imply that laying of 
reports and accounts could be delayed to any length of time. The 
Committee recommend that the Annual Report together with" the 
audited accounts and audit report thereon for a particular year should 
be laid on the Table within 9 months of the close of the aci:o\iDting 
year unless otherwise stipulated in the Act or rules under, whicll the 
organisationhas been set up. To comply with this requirement .. proper 
time schedule should be laid down for compilation of Annual-Report 
and accounts and their auditing. The Committee feel that normally 
a period of 3 months would be sufficient for compilation of accounts 
and their submission to audit ; the next 6 months might be' given for 
auditing of accounts; for printing of the report and sending it to 
Government for laying. If for any reason the report, audited accounts 
and audit report cannot be laid within the stipulated period of nine 
months. the Ministry should lay within 30 days of expiry of the 
prescribed period or as soon as the House meets, whichever is later; 
a statement explaining the reasons wh~, the report and accounts could 
not be laid within the stipulated period.'rt . 

, 1 . 
1.2. In pursuance of the above recdinmendation, the Ministm- : of 

Education and Social Welfare laid on the Tabte of Lok Sabha on 4 Marcb; 
1982 a statement explaining the reasons for not. laying the Annual Reports' 
and audited accounts of the Indian Institute of Advanced Study, Simla for 
1?71-78 to1980~81. The statement r~ads as follows: . 

"The Indian Institute of Advanced Study, Simla is an ~utOllOmous 
body registered under the Societies Registration Act, and is fully financ-
ed by the Government of India. Its Memoradum of Association and 
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Rules 4i~ not make tny provision that its Annual Reports, alongwith-
audited accounts should be placed on the Tables of both Houses of 
Parliament. However, on the recommendation of the Committee on 
Papers laid on ~be TBble, the Institute was advised to make_ a provision 
in their Rules un<ier,which the Annual Reports and audited accounts 
-of the Institute, af.terapproval by its General Body, should be placed 
before the two Houses.. 

In June 1979, the <Government had decided that the Institute should 
be wound up with effect fFOO1 1st September, 1979. This decision wa-s 
later on reviewed and it was decided that the Institute should continue 
to function, subject to .re-organisation and restructuring of its program-
mes and activities. An expert Committee was appointed to recommend 
details of restructuting. The R:eport _- of the Committee has been 
~ceived,- and awaits final decision of the Government. 

-Statement explaining reasons for not laying the Annual Reports and 
Audited-Statements of Accounts of the Institute for the years 1~7-n, 
1978-79 an4 1979-80 were laid on the Tables of the Hooses in February, 
1979. January-, 1980 and April, 1981 respectively. Pendi~overnment's 
decision on the rostrus:turing and re-organisation, _ thet,-:G&1eral Society 
and the Governing Body o£.the Institute_ have _ not . been '- recpnstituted. 
Since' these bodies have to approve._ the. AtUlual~ Reports including 
-4..udited statements of acx;ounts. it has not . been possible to lay before 
;tM two Houses these repor'ls. These b<Jdies would be reconstituted 
after Governqtent has taken a final decision on the Report of the 
~Committee for restructuring of the activities or the Institute, and there-
:after the Government would be in a position to lay the Annual ieport~ . 
including au~ited ~"'tements of acc!)unts, before Parliament for the 
~rs .1977-78 to 19~o.:81." 

Th..e}t!ltell!ellt~ 'I~i~ on tb~ hble on 2 February, 1980 and 27 April. 
1981 are ~.Appendix-I ~d II. 

~ 
1·.3 -The Ministry of Edu'ftion ,and Culture, on being asked as tD 

Whet'het--the Indian Institute of Advanced Study, Simla had been advised to 
malGe provisions in their .{tIdes for laying'. the Annual Reports and audited 
~ccgall~ on the Table of ~ 1fOU$C stated as under : 

"The Institute Was advised on Jaou¥y, iI, 1978 .-to make provision ill 
itillules for;laying its .\nnual Repotts and Audited Accounts on the 
Table of the'Houso. 
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"The Governing Body of the Institute Ill' iU m-eetfn~r[getd· OR 

,.~ January 28: 1<J78 resolved to incorporate the folowilli provision ill t'be 
"Rules.gf the-Institute: 

;Rure 61 : The 'AnnuaIRel>orts ofllR!ljjt&:ecdings of the Society shalt 
be prepared by the Govtffling Body for the information of 
the Central Government; 'UGC and the Members of the 
Society. A draft of the Annual Report and the Audited 
statements of the Annual Accounts together with the Audit 
Report of the Society, shall be placed at the Annual Gencrral 
Meeting of the Society for its consideration and approval. 
Thereafter, the same shall be placed before both the Houses 
of Parliament withi~ 9 months of the close of the' accounting 
year." 

. 1:4 'Asked to explaia as to why the Annual Report fot'1.1fJ77-78 could 
, ,Dot be compiled and the accounts for that year could not 6e' audited by 1 

September, 1979 (the date by which the Institute was propOSed· to be wound 
up), the Ministry of Education and Culture stated : 

-Ttfe Drat-for the Annual Report for the year 1977-78 was prepared by 
thil1istitiite in November; 1978. The Audited Accounts for that year 
were also a.vallable by then. However, as required i!, Rule 61 of the 
Rules o'fthe Institute, these documents had to be placed before the 
AnnuaIGe'neM Meeting of the Society of the Institute for consideration 
and approvlll. 

The Government Rad, in September, 19117, appointed a Committee 
, to review the fuIiCtioning of the i~titute. The Committee submitted 
its Report in AptiJ, ~}978. Pending considetation of recommendatiOns 
made in the Report/fib"meeting of'theGoveming Body or th~ Society 
of the Institute was' 'convened after the close of the year 1~77-78. 
Hence, the Annual Report and the AudIted Accounts for 19n-78 
could not be placed before the meeting of the Society for appro'fat 

: ,before they were placed on the Table of Parliament. Eventually the final 
.!decision taken by the Government on June 1, 191~~· the Report of 
the Review Committee was to close down the Institute" A-om September 
1, 1979." 



1.5 . Regarding the Report of the Committee set up by the Govem-
lnm.t for· restructuring the Institute, the Ministry of Education and Culture 
intimated; 

"The decision that ~he Institute should continue was taken by the 
Government in April, 1980. It was also decided that an Expert Com-

... mittee should be appointed to recommend measures for restructuring the 
}nstitute. The Committee was appointed in September, 1980. The 
, Report of the Committee was submitted to the Government in April, 
;1,~8L 

The recommendations made by the Committee on reorganisation 
~d restruc~uring of the Institute have been examined. These have now 
to be submitted to the Cabinet for approval. The reconstitution of, the 
Governing Body etc. can be considered only after the final decision 
on the restructuring of the Institute is taken by the Cabinet." 

~ ,6 So far as the question regarding functioning of the Institute 
!Wit~~.lJttbe General Society and the Governing Body was concerned, the 
Ministry stated : 

"The term of office of the nominated members of the General Society 
and the Governing Body expired on May 31, 1980. However, it was 
.pe.cided that these bodies should be reconstituted only after the Govern-
ment. have taken a decision on the reorganisation and restructuring of the 

.:In~titute. The So~iety has only a small number of ex-officio 
:members on it, who will not constitute the quorum for .holding' an 
Annual General Meeting. 

Article VI of the Memorandum of Association of the Institute 
,prpyi4es that the Central Govt. may issue such directions to the 
,~,o.ciety or tbe Insti~ute as it may consider necessary for the furtherance 
9fthe objects of the Society or the Institute. In pursuance of this provi-
.,ion, the Institute is functioning in respect of its day to day activities 
,,~dCl' the directions of the Central Government. This provision, however, 
.<,loes pot authorise the Central Government to approve th~ Annual 
f~ep~rt and the Au4ited Accounts on behalf of the Society." 

·,~·l ~s reg~rQs l.he present position of the Annual Reports and Audited 
.~~. ,?f tbe lnd,ian Institute of Advanced Study, Simla for the years 
1977-78.to 1980-81, the Ministry of Education and Culture stated: 
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"The accounts for all these years have been audited by the Accoull 
. tant General, Himachal Pradesh. The Audited Accounts are available \\;tll 
. the Institute. Tqough there have been no significant academic activities 
at the Institute since f979, the Institute has been advised to pre~re the 
,4'\nnual Report fr<>;m 1977-78 onwards and keep them ready for s.ubmis-
~ion to the Genetal Society and the Governing Body soon after tb;ey are 
reconstituted. 

The Ministry propose to p1ace"the Annual Reports and Audited 
Accounts for all these years as soon as they are formally ap'prov.ed by 
the Governing Body and the General Society of the Institute." 

. 1.8 Ru~e 16 (i) ~d 36 of the Rules and Regulations of the ~I,lstitute 

~ as follows: 

··a 6 (i) The Annual General Meeting of the Society shall be held at 
such time, date and place as may be determined by the Presi-
dent. 

36. The Governing Body shall hold at least four meetings in a year 
and not more than four months shall elapse between any two 
.meetings of the Body." 

1.9 At their sitting held on 4 November, 1982, the Committee on 
Papers laid on the Table considered the matter and decided to invite the 
representatives of the Ministry of Education and Culture to hear them in the 
~tter. 

1.10 At their sitting held on 25, January, 1983, the Committee on 
apers laid ott the Table heard oral evidence of the representatives of the 
"nistry of Education and Culture on the subject. 

1.11 During evidence, on being enquired as to when the above Insti-
ute was set up and when the Ministry of Education took a decision to lay the 
noual Reports and Audited Accounts of the Institute on the Table of the 
Ollse, the Joint Secretary, Ministry of Education stated that the Institute was 
t up as an autonomous body and was registered in 1964. It started function-
gin O::tober, 1965. He further stated that the Ministry of Education took 

·sion for laying the Anm~al Reports and Audited Accounts of the Institute 
JanlWty, 1978 and in the same month an amendment was made in tbe 

emora·ndum of Association of the Institute providing for laying 'of its 
nnual Reports and Audited Accounts on the Table of the House . 

•. 12 E~ptainiQ.gthe circumstances why the ~inistry could not ~ay any 
ual ~eport a.q~ Mqite.d ~ccolJnts so far, the ~it~ess stated : 
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"'There are two pans in the amended rule. Part one of the rule says t1utt 
the report will be prepared and got approved from the govemillg body 
and sent to UGC and the Government. The second part says that 8\I~h 
a report along with the audited accounts shall also be put up before the 
annual general meeting of the Society and after being approved by the 
annual general meeting, as far as possible, within nine months of the 
close of the financial year, shall be placed before Parliament. The basic 
difficulty about placing the report before Parliament is that for the last 
few' years there is no constituted Society and tbere is no Governing. 
Body for this,Institute. Last time, the Society re-constituted was ill June. 
1977~ The Society'S term expired at the end of May, 1980. Thereafter, 
there were certain developments relating to various sUBgestions on re-
structuring of the Society. Government felt it is better that the society 
and Govercil}g Body are re-constituted as per the Expert Commi·ttee's; 
recommendations. The Institute is functioning without governing body. 
Unless the Governing Body is constituted we cannot get the report. We ~ 
have asked the Institute that they should keep the draft report roady. 
They bave kept it ready. As soonas the Society and the Governing. 
Body are reconstituted, necessary aetionwould be taken." 

1.13 In reply to a question whether any Annual Report/Audited 
Accounts of the Institute had been laid on the Table so far, the representative 
of the Ministry stated. "It has not been possiOle for us to prepare such reports-
and)ay them before Parliament." 

1.14 As regards the day-to-day functioning of the Institute, the wit-
ness informed that un4er Clause 6 of the Memorandum of AssociatiQII, the 

· Central Government could issue~irections for the. furtherance· of the ob~
tives of the Society and the Institute. He also informed that the Ministry of 
Law had opined that the "direction under Clause 6 does not take the pla£e of)l 
approval of report by the Society and -Governing -Body." 

1.15 Asked whether some ad hQC .cOmmittee could be set up to 
· approve the Annual Report and AUQited Accounts of the Institute, the wit.ncss 
replied that there was no prov~sion .in thcRuies for setting up such a 

, l"..ommittee. 

1.16 As regards the circ~mstallCCS under which Government decided 
· to close down the Institute and tb.e circumstances which led the Governmeut 
to decide against the closure of the Institu t !, the witness stated : 

".There were criticisms on ~he functioning of the Institute; govemmenl 
~then appointed a committee under the Chairmanship of Prof. A.K. Das 
G:upta to go in~Q the 'functioning of the Institute' and theymadc-
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recommendations on the restructurinl of the Institute. The Committee 
said that there is hardly any justi6cation for the institute t(J function in 
its present form; they have not recommended closure. They said it 
should be re-structured. They said that die nature of acti~ities should be 
changed. Finally, in June, 1979, Government decided to close the Inst ... 
tute from 1st September ...... When the decision for the closure of the 
Institute from September, 1979 was announced, there were lots of repre· 
sentations from the academ.ic circles. The basic point is that the Institute 
for Advanced Studies itself is a sort of an Institute for fundamental 
Research similar to the Institute for Advanced Studies at Princeton and 
"All Souls College" in Oxford. There is no reason why it should be 

·cloied down altogether even if there might have been allegations. So, 
the Government took this into account and in September, 1979, Govern· 
ment decided to hold the implementation of the decision in abeyance. 
Now, that was a period of interim Government. Thereafter, in April, 
11)80, the new Government considered the situation .and the new 
Government basically reversed the decision of closure of the Institute. 

'The basic decision was that the Institute should continue to function. 
Now, in what way the Institute should continue to function, for that, 
an Bxpert Committee was appointed. This was the position in April, 
11)80 and the circumstances under which the Government decided to 
stop the closure of the Institute." 
1. i 1 On an enquiry as to why the Governing body and the Society 
kad not been reconstituted, the witness stated : • e'l will explain the developments, from 1980 onwards. Earlier there was 
the Das Gupta Committee. After the new Government came, it decided 
in April, 1980 that an expert Committee will be appointed. That 
Committee was formed in September, 1980 because the composition and 
terms of referen~ 'etc. have to be finalised. Therefore, I want to state 
that it is not as if the Government is not serious. The Government is 

,making efforts. Somehow, the circumstances and the procedures are such 
that we have taken time. In April 1981, we received the report of the 
~ripalani Committee. The report is very voluminous. In Government, 

. tkcce is a system that whenever a Committee's report is received-I am 

.• a1y mentioning the procedure because these are internal matters and I 
request you to appreci ate the situation-it has to go to the empowered 

'06Blmittee of Secretaries. They finalised the report in September, 1981 
... there were certain matters of policy involved in processing tllat 
report. Therefore, it took some time. "Then we were also required to 
-consult the various Ministries which are involved-the Ministry or 

,-Pmanco, the Ministry of Law, Plannina Commission, etc. After going 
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tlirOl1gh tbiq)toeed~, we'fitta1tsed c:rafictbiDet l1()t~!iait(f~et took 
the decision. It is 'difficult fdr me'to g;Ve a plUtlcutai'dmb ~bUt i' 'would 
likt to say that we are'vdry keen thatit should begibtostatt fuUCtioD-
ing agearly as possible and the sotiety 'atid·theGovetnitig BOdy 'should 
be' re.:constituted." 

EXplaining further, the witness stated : 
"Government decision regarding re-organisation of the Institute bas 
been available to us substantially in August, 1982. The restructuring or 
the Institute involves 2-3 specific actions. We are first of all required to 
finalise the composition of the Society. Thereafter, since there is a 
linkage in the composition of the society and the Governing Body, 
therefore, after the Society's composition is finalised, we have to finalise 
the composition of the Governing Body. Then we are also required to 
appoint a full-time Director. A'i> at present, there is no full-time Director 
in the Institute." 

1.18 On' further probe,. the witness stated" ...... There wer~ two 
sucCessive Review Committees and there were two Governments' decisions 
and so on. All I say is that we shall make an attempt to do something if 
possible within one year." 

1.19 Asked whether any Annual General Meeting of the Institute was 
held during 1977-78, the witness replied in the negative. Regardihg tbe 
reasons for not holding the Annual G;.:neral Meeting, he informed that iu 
June, 1977, when the Das Gupta Committee was appointed, there arose some 
uncertainty about the future nature of activities of the Institute. The Report 
of the Committee was available in April, 1978. It was felt that the meeting of 
the Society could be convened only after the Government had considered the 
Report. Thus, there was a sort of lull in the activities of Institute. ' 

.. U 

.1.20 As regards the meetings held by the Governing Body,of the 
Institute during the years from 1977-78 to 1980-81, the witness informcid that 
the Governing Body had held three meetings in 1977-78; and one,~eeting 
during 1979-80 .. In these sittings, the day-to-day functions oftbe. lJlstitute 
were discussed. No sitting was held during 1978-79 and 1980-81. 

1.21 The witness informed the Committee that as per cOnvention, the 
President of India was the President of the Institute and the Union Minister 
of Education chaired the meetings of the Governing iody. The meetings of 
the Society werenonnally held in Rashtrapati Bhavan in Delhi and 'that of 
the Governing Body either in Delhi or Simla. Under the Rules, the ~it'ength 
of the Society was between 30 and 40 of which 12 members were required to 
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constitute quorum for holding a meeting of the Society. During 1978-79ud 
1979-80, the strength of the Society was 37. Similarly, the total strength' of the 
Governing Body was 8 members under the Rules of the Institute and jJ mem-
bers constitutc!d quorum for a sitting of the Governing Body. He. further 
informed that the term of the Society expired on I June, 1980, al)d sinCe then 
th! Society had not been constituted and therefore, the question of any meet-
ing being held after tliat date did not arise. 

1.22 When pointed out that under the Memorandum of Association 
of the Institute, there were four ex-officio members on the Governing body of 
the ,Institute and the meeting of the Governing body could be held by those 
members for the purpose of approving the Annuat'Report and accounts of tile 
Institute, the witness stated : 

"There are two bodies. One is.the Society and the other is the Gove~
ing Body. The quorum for holding the meeting of the Governing Body' 
is only four. We have to see whether e.x-officio members can constitute 
Governing Body. In the case of the Society there are five ex-offi.cio 
members and, therefore, it will be difficult to constitute a quorum to 
convene a valid meeting of the Society. III the case of Governing Body, 
there are three ex-officio members and, as such, they do not constitute a 
quorum." 

1.23 The Committee pointed out that despite the lull in the activities 
of the Institute, lakhs of rupees were given as grants to the Institute during-
the years 1977-78 to 1980-81 under plan and non-plan heads and enqliired as 
to how the money granted to the Institute was utilised. The witness stated 
that the principal heads under which the amount was utilised, were: 

(a) Maintenance of buildings (that is the Rashtrapati Niwas 'COmplex 
and Estate) ; 

(b) Salaries of administration and supporting staff ; 

- (c) Expenditure on activities including salaries of fellows, library, pU,bli-
cations etc. 

1.24 Regarding the procedure followed by the Ministry while sanc-
tioning the grants, the witness stated : 

"Now, normally, for every year, the Government decides the ceiling of 
the grant for the Institute both under the 'Plan and non-plan. ' As at 
present since there are no new activities of the Institute, there is DO plan 
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.grant for the Institute and so there is a non-plan ceiling of the grant 
¥,b~yh is given to the I!1S!itute and it is released in four quarterly instal-
.~Q.ts during !he course of the year. The last Instalment is released OD 

the basis of the audited accounts of the previous one." 

] .25. Asked about the present position of the Annual Reports and 
audited accounts of the Institute for the years 1977-78 to 1980-81, the wit-
ness ;nform!:i that the auditing qf acc()untc; for 1977-78 to 1980-81 had been 
completed by A.G., Himachal Pradesh and the English version of draft 
Annual Reports for tho3e years was also ready. He also informed that soon 
after. th~ constitutio:1 of the Society and the Gov~rning Body, the said Annual 
Reports alld a'.liited accounts would be got approved and laid on the Table 
of the House. 

1.26 On 17 March, 1983, the Minister of Education and Culture laid 
on the Tabk of Lok S~bha a statem~nt showing re,asons for not laying the 
Annual R:=p,xt and Au;iited Acc;)unts of the Indian Institute of Advanced 
Study, Simla for the years 1977-78 to 1981-82. The statement reads as 

follows: 

"The Indian Institute of Advanced Study, Simla is an autonomous body 
registered under Societies Registration Act and is fully financed by the 
Government of India. Its Memorandum of Association and Rules did 
not make any provision that its Annual Reports, alongwith audited 
.accounts should be phced on the Tables of both Houses of Parliament. 
However, on the recommendations of the Committee on Papers laid OD 

the Table, the Institute"was advised to make a provision in their Rules 
:under which the Annual Reports and Audited Accounts of the Institute • 
.after ap?roval by its General Body, should be placed before the tw() 

Houses. 

1ft June, 1979, the Government had decided that the Institute should be 
wound up with eff~ct from 1st September, 1979., This decision was later 

... reviewed and it was decided that the Institute should continue to func-
tion, subject to reorganisation and restructuring of its programme and 
activities. An Expert Committee was appointed to recommend details of 
restructuring the Institute. On the basis of the recommendations of the 
Expert Committee, a reorganisation scheme for the Institute has bees 
appr:oved by the Government and follow-up action to implement the 

. decision is in progress. 
,; .. Pending Government's decision on the restru9turing and reorganisation. 

the General Society and the Governing Body of the Institute have nol 
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· lteen reconstituted. Since these bodies have to approve the Annual 
· 'Reports including audited statement of Accounts, it has not been' possi-
'ble to lay these reports before the two Houses. Therefore, statements 
· explaining reasons for not laying the Annual Reports and Audited 
Statements of Accounts of the Institute for the years 1977-78, 1978-79, 
1979-80 and 1980-81 were laid on the Table of the Houses in February. 
1979, January, 1980, April, 1981 and March, 1982 respectively. 

In pursuance of the approved reorganisation scheme, steps have been 
'initiated to reconstitute the Society and the Governing Body. It will, 
however, take some more time before these bodies are fully reconstituted 
and their meetings convened. In these circumstances, it has not bee. 
possible to lay on the Table the Annual Report and the Audited 
Accounts of the Institute for the year 1981-82." 
1.27 Tbe Committee are concerned to Dote tbat tbe Ministry of Edaea-

thiD aDd Culture under wbose administrative control the IDdiaD Institute of 
AdT8DCed Study, Simla fUDctions, have Dot so far laid on tbe Table of the H..-
aDY AnDual Report/Audited Accounts of that Institate. The Committee note thal 
in January, 1978, the Indian IDstitnte of Advanced Study, Simla had made ~ 
-visions in its Rules for laying its Annual Reports and Audited Accouats OD the 
Table of the House within nine months of close of the accounting year but tbeIe 
has nner been au occasion wben those provisions had been followed. The 
Committee feel that it is of no use framing rules without observing tbem. 

1.28 Tbe plea taken by the Ministry of Education and Culture that tile 
Annual Reports and Audited Accounts of the Indian Institute of Advanced StadT. 
Simla for the years from 1977-78 ta 1981-82 have not been laid on the TaMe 
so far because there was uncertainty about the future of the Institute aad tIIat 
the General Society and Goveraing Body of the Institute were oot reconstitDtetJ. 
is oot tenable. The mere fact of the future of the Iustitute being uncertain, does 
Dot absolfe tbe Ministry of Education and Culture of tbeir responsibility. Efta 
if the Institute had beeu closed, it was the respoDsibility of the Ministry to lay 
the AnDual Reports and Accounts of the Institute for the past years dariac 

, wbich the Institute had been sanctioued grants. The slackness on tbe part of tile 
Ministry of Educatiou and Calture is evident from the fact that tbe strengtla ... 
the General Society and the Governing Body of the Iustitute was full till 31 
May, 1980 but these bodies neTer met during tbe period from the close or die 
year 1977-78 upto 31 May, 1980 despite tbe extant provisions in the Rules ef 
the Institute for bolding of the Aunual General Meeting and tbe Meetings or 
tlte Gonroiog Body. Had tbe General Society and Govel1linl Body bel. CIIeir 
respective meetings during tbat period, the Annual Reports and AHiteA 
Acconts of tbe Institute f()r at least two years ,iz 1~77-78 aad 1978-7', W'" 
.... lleeo ."proTed a!141 laid 00 the Table of the House. 
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l.19 Now that a reorpnisatiou scheme for tile IDcIiu l...tilate of 
~ Study, Simla·bas been approYecI by tbe GOYerDIIlent piittiDg at rest 
.. die doubts about tbe unce(tain future of the Institute, the COllUllittee desire 
~ Mbtistty of Education and Culture to make sincere and concertecl efforts for 
.. rt'tUting tbe General Society and tbe GoYerning Body of the InStitute 
~ tIIat tbe Institute being aD important lustitntion of National cbarader, 
f8aeti0DS etrediYely and efficiently· and its Annual Reports and Audited 
Ai:nuts for all tbe years from 1977-78 to 1982-83 are laid on tbe Table of tbe 
u..e witbout any furtber delay: The Committee bope tbat tbe Ministry would 
lie yery careful in future in the matter of laying of Annual Reports and Audited 
Aa:oanh of tbe Institute, in time. 



CHAPTERD 
t}BLAY IN LAYING THE ANNUAL REPORTS AND AUDITED 

ACCOUNTS (!)F THE NATIONAL FEDERATION OF 
INDUSTR~AL CO-OPERATIVES LIMITED, NEW DELHI' 

2.1 The Annual Rep:>rts of the National' Federation of Industrial Co--
operatives Limited for the years 1977-78, 1978-79 and 1979-80 were laid oil 
the Table of Lok Sabha on 2 December, 1981 alongwith a stateDlent ex~ 
iog the reasons for delay and Review. The financial year of the Co-operatiws 
ends on 30 June every year. In terms of the recommendation made in para-
graph 3.5 of the ~irst Report (Fifth Lok Sabha) the above Reports involve 
.delay of 32 months, 20 months and 8 months respectively. 

2.2 The statement explaining the re~sons for delay reads as follows : 
, . 

"It is regretted that delay in laying the Annual Reports of the. National 
Federation of Industrial Cooperatives Ltd. New Delhi, on the Table of 
the House, is mainly due to the following ~easons : 

The Annual Reports of the above Federation for the years 1977-78. 
1978-79 and 1979-80 were not laid on the table of the House earlier as 
accounts of the Federation have not so far been audited by the Sta~ 
tory Auditors appointed by the Central Registrar of Cooperative 
Societies. It was considered that it would be appropriate to lay on the 
table of the House both the annual reports and the audit reports oC 
National Federation of Industrial Cooperatives Ltd. However; as tbo 
audit of accounts of the Federation has not yet been completed, the 
annual r~ports alone of National Federation of Industrial Cooperatives 
Ltd., for the years 1977-78, 1978-79 and 1979-80 are being laid on the 
Table of the House." 

• 
2.3 As the Audited Accounts of the Federation for the years from 

1977-78 to 1979-80 had not been laid on the Table of the House, the Ministry 
~fIndustry were requested to furnish. information regarding the reasons 
therefor. . 

2.4 Regarding compilation of accounts of the National Federation oC 
lodustrial Co-operatives Limited, New Delhi for the years 1977-78 to 1979-80. 
the Ministry stated : 

. . . 
"The Compilation of accounts of the National Federation or IndUsiriat 



1~ 

J.29 Now that a reorganisatioD scheme for the lDdiaa laIdIafe of 
~ Study, Simla bas been approofed by the GoVel'lUlleDt ,idtiDg at rest 
.. die doubts about tbe UDcenaiD future of the IDStitute, tbe Committee desire 
.. Ministry of EducatioD and Culture to make sincere and coacerted efJortB for 
~tDtiDg tbe General Society aod tbe GoverDiDg Body of tbe Institute 
~ IIIat tbe Institute bellig aD importaDt IDstitntioD of NatioDai cbaracter, 
r-etioDS ell'ectively aod efticieDtly aod its ADDul Reports aocI Audited 
A&xeaots for all tbe years from 1977-78 to 1982-83 are laid OD tbe Table of the 
u-e witbout aDY furtber delay ~ The Committee bope tbat tbe MiDistry would 
lie yery careful iD future in tbe matter of laying of Annual Reports aDd Audited 
Aa:oant. of tbe IDstitute, in time. 



CHAPTER II 
t>BLAY IN LAYING THE ANNUAL REPORTS AND AUDITED 

ACCOUNTS <!)F THE NATIONAL FEDERATION OF 
INDUSTRIAL CO-OPERATIVES LIMITED, NEW DELHI' 

2.1 The Annual Reports of the National' Federation of Industrial C0-
operatives Limited for the years 1977-78, 1978-79 and 1979-80 were laid ~ 
the Table of Lok Sabha on 2 December, 1981 alongwith a stateIIient expJm. 
ing the reaSODS for delay and Review. The financial year of the Co-operatives 
ends on 30 June e·very year. In terms of the recommendation made in para-
graph 3.5 of the First Report (Fifth Lok Sabha) the above Reports involve 
.delay of 32 months, 20 months and 8 months respectively. 

2.2 The statement explaining the reasons for delay reads as follows : 
, . 

'·It is re4retted that delay in laying the Annual Reports of the. National 
Federation of Industrial Cooperatives Ltd. New Delhi, on the Table of 
the House. is mainly due to the following r:easons : 

The Annual Reports of the above FederatiCin for the years 1977-78. 
1978-79 and 1979-80 were not laid on the table of the House earlier as 
accounts of the Federation have not s.o far been audited by the Statu-
tory Auditors appointed by the Central Registrar of Cooperative 
Societies. It was considered that it would be appropriate to lay on the 
table of the House both the annual reports and the audit reports oC 
National Federation of Industrial Cooperatives Ltd. However, as t_ 
audit of accounts, of the Federation has not yet been completed, the 
annual reports alone of National Federation of Industrial Cooperatives 
Ltd., for the years 1977-78, 1978-79 and 1979-80 are being laid on the 
Table of the House." 

• 
2.3 As the Audited Accounts of the Federation for the years from 

1977-78 to 1979·80 had not been laid on the Table of the House, the Ministry 
.ofIndustry were· requested to furnish information regarding the reasons 
therefor. ' 

2.4 Regarding compilation of accounts of the National Federation oC 
ladus.trial Co-operatives Limited, New Delhi for the years 1977-78 to 1979-80. 
the Ministry stated : 

"The Compilation of ~ounts of the National Federation ot IndUsirial 
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Cooperatives Limited for the years 1977-78, 1978-79 and 1979-80 were 
completed by the Federation and duly verified by the internal auditors 
almost immediately after the completion of the years in question. These 
were also placed before the Board of Directors and the Annual General 
Body" Meeting as per the statutory requirements and duly accepted by 
these bodies." 

2.5 So far as the question of delay in auditing the accounts of the-
Federation is concerned, the Ministry of Industry stated : 

"The Statutory auditors are appointed by the Central Registrar of Co-
operative Societies for aUditing the accounts of the Federation. The 
statutory auditors for auditing the accounts for the years 1975-76 to 
1917-78 were appointed in the year 1979 by the Central Registrar of 
Cooperative Societies. The auditing of accounts for 1976-77 was taken 
up by the statutory auditors but it could not be continued as the rele-
vant documents were seized by the c.lI.T. in connection with an inquiry 
instituted against late Shri G.S. Madan, IES, the then Managing 
Director of the Federation. The records in question were released by the 
C.B.I. only in the month of October, 1981. The statutory auditors have 
completed" auditing of accounts upto 1976-77 and 1977-78 and it is 
expected that the reports would be $ubmitted very shortly. The Central 
Registrar of Cooperative Societies has not yet appointed statutory 
auditors for the year 1978-79 onwards. The Central Registrar has been 
requested to appo!nt the statutory auditors." 

2.6 Explaining the reasons for not laying the Annual Reports for the 
years 1977-78 to 1979-80 earlier, the Ministry stated: 

"The NFlC Ltd. is a cooperative society. Instructions were not \'Cry 
clear whether Annual" Reports and Audit Reports of this Federation 
are to be laid before the Lok Sabha. On receipt of Department or 
Parliamentary Affairs Office Memorandum No. 28(7)/81-Leg. dhted 
the 16th April, 1981 it became clear that the Annual Reports and Audit 
reports of the Federation are to be placed before Parliament. . 

Immediately thereafter, the work of laying the reports of the Federatio. 
before Parliament was taken up in hand." 

2.7 The Annual Report for the year 1980-81 of the FederatioD Was. 
laid 011 the Table of Lok Sabha on 30 April, 1982, after a delay of 1 mODth~ 
.. the dday statement laid along with the Report, the reasons for. delay Mn-
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been explained as follows ; 
"It is 'regretted that delay in laying the Annual Reports fot the year 
1980-81 of the National Federation of Industrial Cooperatives t.ittrited~ 

. New Delhi, on the Table of the House, is mainly due to the· following 
reasons: 

The annual reports lor 1980-81 was considered in the 17th' Annual 
Gen .... ral Meeting of the National Federation of Industrial Cooperatives 
Limited, held on 25.1.82. 

This report covers the period upto 30th Jime, 1981. The translation of 
the report into Hindi took a little time and hen~e it could not he laid 
on the Table of the House within prescribed period of 9 months." .. 

2.8 The Annual Report of the Federation for the year 1981-82 was 
laid on the Table of Lok Sabha on 17th August, 1983, after a delay of41 
months. 1.1 the delay statement laid alongwith the Report, the reasons fdr 
delay have been explained a!i follows: 

"The delay in laying the annual report for the ye.lr 1981-82 of the 
National Federation of Ifldustrial COGperatives Limited, New Delhi, on 
the Table of the House, is mainly due to the following reasons : 

The annual report for 1981-82 was considered in the Annual General 
Meeting of the National Federation of Industrial Cooperatives; 
Limited held on 16th April, 1983. 

This report covers the period upto June, 1982. The translation of 
the report into Hindi took sometime and hence it could not be laid 
on the Table of the House within the prescribed peri~ of nine 
months." 

2.9 At their sitting held on 6 January, 1984, the Committee on Papers 
laid on the Table considered the matter and decided to invite the representa-
tives of th,e Ministry of Industry to hear their views on the subjects . 

. 2.10 On 24 January, 1984, the Committee heard the representatives ot 
the lrIinistryof Industry in the matter of delay in laying the Audited AccolWllS 
of the Federation. 

2.11 When asked, during evidence, why the Annual Reports a~d the· 
Audited Accounts of the Federation were not laid together on the Table of tI» 
House, the Secretary, Ministry of Industry stated that there were certainpt'OO-
Jcms in the early finalisation of the accounts. One of them ~as that durinst1&o 
~se of auditing the accounts for the year 1976-77, the' relevant docUIDC:lJll$ 
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. wer~ seized by C.B.!. because the rewere certain aJ1egatioDs against the then 
MaDating Director o( the Federation, who, unfortunately died. Despite the 
fa« that there was very close follow up on the part of the Federation and the 
Ministry to get these papers back, the CBI were able to return those papers 
only on 12 O~tober, 1981 which contributed towards delay in finalisation of 
the accounts of the subsequent years because as per accounting practice if the 
acCounts of i certain year were not prepared/finalised, it was not possible to 

. prepare/finalise the accounts for the subsequent years. The Second cause of 
delay was that the Central Registrar of the Co-operative Societies did not 
appoin~ the Stat~tory Auditors as promptly as he sh.,uld have despite several 
letters at various levels. Thirdly, the Auditors also took some time because 
for four years those papers remained held up by the C.B.I. 

2.12 On being asked when the Audited Accounts of the 'Federation for 
the yearS from 1977-78 to 1981-82 would be laid on the Table of the House. 
the witness stated that the accounts upto 1981-82 were .already completed. 
verified by the internal Auditors and approved by the Board of Directors and 
the General Body but remained to be cleared by the Statutory Auditors. 

2.13 When asked whether the Central Registrar of the Cooperative Socie-
ties was answerable to the Ministry and whether he was. told that the audit 
of the Federation was required to be completed in time, ~he witness replied in 
affirmative. 

2.14 On being prohe'd further, the Managing Director of the National 
Federation clarified that according to the By-laws of the Federation, the 

. Ministary of Indu~try was one of the shareholders and held 92 % of th~ share 
capital of the Federation .. Although there was nothing in the bye-laws which 
empowered the Government to interfere or give directions yet the Ministry of 
Industry exercised sufficient control over the Federation. 

2 15 On being asked the Ministry of Industry informed the Committee 
that the following time schedule had been drawn up in consultation with the 

. Statutory Auditors viz M/s. H. Mahendru & Company for clearing the backlog 
of the aUdit of the' accounts of the Federation: 

: Year 

1978-79 
1979-80 
'19~81 
1981-82 

Audit to be cleared by 

31st May, 1984. 
31st December, 1984. 
30th June~ 1985. 
31st December, 1985. 
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tt was also informed that the auditing of the accounts for the year 1977-
78 had been completed by the Statutory . Auditors and would be laid on the 
Table of the House in due course. 

1.16 The Committee are concerned to note that although the Alma" 
lleports of the National Federation of Industrial Cooperatives Limited, New 
Delhi for the years 1977-78, 1978-79, 1979-80, 1980-81 and. 1981-82 have 
-already been laid on the Table of Lok Sabha yet the Audited Acconnts of that 
Federation in respect of those years are still to be laid. The Committee regret 
to fiIld that apart from the CBI which seized records of the Federation for the 
year 1976-77 and kept the same for quite some time, the Centrat Registrar of 
Cooperative Societies who is responsible for the appointment of statutory 
auditors, did not act promptly on requests made to him for the appointment of 
statatory auditors. The Committee would like the Ministry of Industry to 
impress upon the Central Registrar of Cooperative Societies the need for early 
appointment of statutory auditors so that the accounts of the Federatio. are not 
only audited in time hut also laid on the Table of the House within the stipUla-
ted period of <nine months of close of the accouoting year. 

2.17 From the time schedule drawn up by the Ministry of Industry in 
cOlUlultatioo with the statotory auditors for auditing of Accounts for the years 
1977-78 to 1981-82 the Coinmittee find that the statotory auditors would take 
>6 months in each case. The Committee feel that since the accounts of all the 
years have been finalised by the internal auditors the time given to the statUtory 
auditors for carrying out their audit is not reasonable. If that schedlile is 
followed the Committee apprehend that the accounts of the Federation for the 
foture years would never be laid on the Table in time. The Committee, there-
fore, recommend that the time schedule as drawo up shoold be reconsidered aacI 
revised so that the auditing of accounts of the 'Federation by the statotory 
auditors is compeleted within the minimum possible time and in no case it 
should exceed 3 months. The Committee would also like to suggest that efforts 
JJe made to resolve queries, if any, raised by the Audit promptly througb 
personal contacts and discussions with the auditors instead of resorting to 
protracted correspondence. 

2.18 The Committee hope that the Ministry would take requisite steps in 
the matter and also keep a close rapport with the Federation to ensure early 
fioalisation and auditing of the accounts. 

2.19 The Committee trust that after clearing the backlog, the Annual 
lteports and Audited Accounts of the National Federation of Industrial Co-
operatives Limited, New Delhi would be laid on the Table of the House 
tozether and within nine m9nths of c~ose of the HeOunting year as per 



recommendation made by tbe Committee. on Papers laid on tbe Table ill' 
paragraph 3.5 of their First Report (Fifth Lok Sabha). 

2.20 The Committee regret to point out that the statements of reasons 
for delay laid along~ith the Annual Reports of the National FederatioD of 
Iudustrial Cooperatives Limited, New Delhi for the years 1980-81 and 1981-82 
are misleading ~s these do not bear any mention of the position of the Audited 
Ac.!Ounts of the FederatioD in respect of those years which bad not been laid on 
the Table of the House. Since the Audited Accounts of the Federa'tion had not 
hen laid on the Table of the House, it was but imperative that the House was 
apprised of the position relating thereto. The Committ~ are cOlHitrained to 
obsene that the statements of reasons for delay ~s devoid of full facts and have' 
Dot been prepared with due care. The Committee need hardly point out that it 
is the responsibility of the Ministry concerned to ensure that in sucb cases, the. 
facts stated in the statement of reasons for delay cover both the Annual Repor& 
and Audited Accounts of an organisation so that the House may identify the 
stages where the delay occurred .and suggest remedial measures, wherever nece-
ssary. The Committee, therefore, desire the Ministry of Industry to be more-
careful in this regard, in future. 



CHAPTER Of 

DELAY IN LAYING AUDITED ACCOUNTS OF THE SCHOOL OF 
BUDDHIST PHILOSOPHY, LEH-LADAKH FOR 1978-79, 

1979-80 AND 1980-81 

3.1 The Audited Accounts of the School of Buddhist philosophy,_ 
Leh-Ladakh for the years 1978-79, 1979-80 and 1980-81 were not laid 
on the Table of the House within the stipulated period of 9 months. 
The Minister of State in the Ministry of Education and Social ~el

fare, in pursuance .of the reqommendation of the Committee on Papers laid 
On the Table contained in paragraph 1.16 of their First Report (Fifth Lok 

-Sabha) had laid on the Table of Lok Sabha on 15 April, 1982 a statement 
explainin&. reas.{lns for not laying the said Audited Accounts of the School_ 
The statement read as under : 

"The School of Buddhist Philosophy, Leh is an autonomous organisa-
tion under the Department of Culture. It was established in 1959 to 
impart education in modern and classical Tibetan Studies on the 
monastic pattern. It is registered as an autonomous organisation under 
the J & K Societies Registration Act 1998 (1941 A.D.). The School is 
now managed by a duly constituted Board of Management and is fully 
financed by the Government of India. 

It was decided that from 1978-79 onwards the accounts of the School 
should be audited by the Comptroller & Auditor General of India under 

II' Section 20(1) of the CAG's (DPC) Act, 1971. Due to certain changes 
in the set-up of the administration of the School in June, 1979, the-
accounts of the School could not be prepared in time for submission te-
the AG, J & K. Due to weather condition during wmter in Ladakh, the 
audit of the accounts of the School for the year 1978-79 and 1979-80 
was deferred till July, 1980 and was simulataoeously taken up by the 
AG. J & K in August, 1980. The draft Audit Report was received from 
the AG in the last week of September, 1980 or comments on the 
various observations/points raised therein. Comments of this Depart-
ment were sent to the AG in the last week of November, 1980. In the 
meantime, certain issues arose in connection with the certification of the 
accounts for the year 1979-80, because the accounts had been certified 
by the Chartered Accountants and the AG enquired into the circum-:-
stances under which the accounts were certified by the Chartered 
Accountant. After this issue was settled. AG intimated in March, 1981 
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that due to certain discrepancies and non-availability of certain record" 
"ike paid vouchers, payment records etc. pertaining to the year 1978-79, 
it was not possible for him to verify the balances carried over to 
1979-80 accounts. The AG, therefore, advised that the accounts may be 
recast with reference to the original records and the AG also desired '. 
that in accordance with' the instructions issued by the Ministry of. 
Finance, the School may prepare, in addition to the receipt and pay-
m~nt account, ,an income and expenditure account and a balance sheet 
as well. . 

The receipt and payment accounts for 1978-79 were recast by the School 
,and sent .to the AG in August, 1981. As legards preparation of income 
.and expenditure statements, and balance sheets, which invplveq prepara-
tion of certain schedules and School staff being deficient in this aspect 
of accounting, it was decided to engage a Chartered Accountant for the 
preparation of these documents. The Chartered Accountant engaged by 
the School has already agreed to visit the School at Leh to do the work. 
However, due to -weather during winter in Ladakh he could not do so 
during this winter and is expected to go there during March-April, 1982 
for the purpose. It has, therefore, not so far been possible to get the 
;audit of the accounts of the School for the year 1978-79, 1979-80 and 
1980-81 completed by the AG (J&K). 

The School has been directed that all efforts may be made to complete 
1he accounts with reference to original records and the statements as 
required by the AG (J&K) at the earliest possible. The audited accounts 
together with audited report thereon relating to the years 1978-79, 
1979-80 and 1980-81 will be laid on the Table of the two Houser of 
Parliament as soon as accounts ofthe School are finalised as required 
by AG, audit of the accounts completed and audit report thereon 
received from the A.G., J&K. 

The Annual Report' together with 'Review' on the working of the' 
'Schooi of Buddhist Philosophy, Leh~ Ladakh for the year 1981-82 has 
already been laid on the Table of the Lok Sabha on 25th February, 1982 
and on the T~ble of the Rajya Sabha on 5.3.1982." 

3.2. On being asked how far the changes in the set-up of the adminis-
tration of the School in June, 1979 affected the finatisation of accounts and 
their auditing, the Ministry of Education and Culture stated as under : 

"UptilI977-78, the accounts of the School were'audited by a Chartered 
Accountant. It was d~cided that from 1978-79 onwards, the audit of the 
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Accounts of the School be entrusted to the A.G., J&K under Section-
20(1) of the C.A.G.'s (DPC) Act, 1971. 

Usually the A.G. Srinagar deputes audit party to Ladakh in June-
July after Leh-Srinagar road is open for traffic. 

In June, 1979, Shri Tashi Paljor Lecturer iii the Department of 
Buddhist Studies, Delhi University was appointed to the post of Principal 
of the School. Shri M.L. Mattoo, holding the charge of the Principal 
started abs,!Rting himself from Headquarters after the appointment of 
Shri Tashi Paljor as Principal. Subsequently Shri Mattoo was suspended. 
and a writ petition was filed by him against the appointment of Shri 
Paljor, consequently there was no administrative Officer in the School~ 
Because of,flll thes~, accounts for 1978-79 could not be prepared in time. 
Thereafter accounts for - 1978-79 and 1979-80 were submitted to the 
·AG. in July 1980 and audit for these two years was taken up by the 
A.G. J&K in August, 1980. The A G., J&K advised that the accounts 
may be recast with reference to original, records and also receipt and 
payment account, income and expenditure account and a balance sheet 
be prepared and resubmitted." 

3.3 When asked whether the Audited Accounts of the School fOr the 
year 1977-78 were laid on the Table of the House and how do the Govern-
ment propose to clear the backlog, the Ministry of Education and Culture 
informed as follows : 

"The audited accounts of the School for the years 1971-78 were laid on . ~ .. ~ 

the Table of Rajya Sabha on 21.2.1979 and Lok Sabha on 26.2.1979. 

The School have since recast the aCCOUQts for the year 1978-79, 1979-80 
and 1980-81 with the help of a Chartered Accountant. Accounts have 
been submitted to the A.G. vide the.r letter No. SBP/I-8/19-80 dated 
8-5-1982. " 

.3.4 The Committee on Papers laid on the Table considered the matter 
at their sitting held on 2 DeceQIber, i 982 and decided that the comments of 
the Comptroller and Auditor General of India might be'invited on the position 
stated by the Ministry as regards the delay in auditing of tbe accounts 
of the school. 

3.5 On a reference made to tbem, tbe Office of tbe---=: & A.G. furnished 
a factual note in the matter as follows : . 
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"'The audit of the accounts of the School of Buddhist Philosophy. Leh-
Ladakh was entrusted in August 1918, to the Comptroller & Auditor 
General of India with effect from the accounts of 1978-79. Despite 
repeated reminders by the Accountant General, Jammu, & Kashmir, the 
accounts of the school were not made available for audit till July, 1980 
and Government advised the Accoun~ant General in June 1980 to take 
up the audit from the last week of July, 1980. The audit was conducted 
in August 1 ~80 and a preliminary report was issued by the Accountant 
General in September, 1980. 

It was noticed that whereas the accounts for 1978-79 had not 
been audited by any auditor, the accounts made available for 
1979-80 had already been audited and certified by a fipm of Chartered 
Accountants. The matter as to how accounts for 1979-80 came to be 
-certified by Chartered Accountants when (i) accounts for 1978-79 had 
not been audited and (ii) the Comptroller and Auditor General had 
been appointed auditors. came up for elamination and this issue was 
not pursued after January, 1981 when Government clarified that the 
,Chartered Accountants had checked the accounts for certain internal 
purposes and that the Comptroller and Auditor General would be the' 
auditor 'to certify the annual accounts. 

The preliminary report issued by the Accountant General in September 
1980 drew attention to several basic defects, as a result of which it was 
not possible for audit to be certain that the correct accouLts were made 
available for audit. Some of the Major irregularities in the preliminary 
report were as under : 

{i) Several withdrawals from the Bank to the extent of Rs. 32, 933-in 
1978~79 and Rs. 7,P9/ in 1979~80 as per bank pass book did not 
find place in Cash book. 

(ii) Opening Cash balance in accounts of 1979-80 varied from the 
closing balance in accounts of 1978-79. 

,(iii) A receipt book bearing Nos. 0001 to 0100 was not available for 
audit. 

{iv) No reconciliation of bank balance as per cash book and pass boot 
had been conducted. 

(v) The Principal of the school alleged that the original cash book bad 
been substituted by a "fabrication" one by the Accountant. 
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'(vi) Payees' receipts for payments to the extent of Rs. 3.31 lakhs were 
not made available to audit. 

(vii) General receipt books, counterfoils of Challans and cheque books 
• and certain other basic records of 1978-79 had not been made 

available for audit. 

The basic records were th~s not available andin their absence, 
it was not possible for audit to state that the accounts represented a 
true and fair picture, subject to remarks in the audit report. Hence 
the matter was reported to Government in March, 1981 by the 
Accountant General at the instance of this office. 

The matter regarding making available missing records, revision of 
accounts, etc. was thereafter under correspondence and discussion 
.between the school, Accountant Generai and Government. In the mean-
time the School compiled accounts for 1980-81 and 1981-82 as well and 
made them available for audit in August 1982. Though accounts for all 
years were thereafter audited,it w~s noticed that the basic incorrectness 
-and unreliability of accounts of 1978-79 still continued and the missing 
records had not been made available to enable audit to be sure that a 
'reliable account for past periods had been compiled. We have, therefore, 
advised the Accountant General to bring the matter to the notice of the 
>Government. 

Since the accuracy of the subsequent years' accounts depended on the 
.accuracy of the year's opening cash balance (arrived at· on a correct 
assessment of the previous year's transaction) we have not been able to 
-certify the accounts of the subsequent years as well even though their 
audit has been completed." 

3.6 At their sitting held on 7 September, 1983, the Committee on 
Papers laid on the Table considered the reasons given by the Ministry of 
Education and Culture in regard to delay in laying before Parliament the 
Audited Accounts of the School of Buddhist Philosophy, Leh-Ladakh for the 
years 1978-79 to 1981-82 and decided that the representatives of that Ministry 
might be called.to appear before them to explain the delays. 

3.7 At their sitting held on 1 November, 1983, the representatives or 
. the Ministry of Education and Culture (Department of Culture) appeared 
:'before th~ Committee to give oral evidence on the subject. 

3,8 On being enquired as to when the School of Buddhist Philosoph, 



24 

Ich-Ladakh was set up, its objects and the amount of grants given to the: 
School during the years 1978-79 to 1982-83 the Additional Secretary, Deptt. 
of Culture explained : 

"The School of Buddhist Philosophy was set up in 1959'. It waffully 
financed by the Department of Culture since 1962. The objectives of the 
School are to impart intensive study of Buddhist Philosophy along with 
ancient shastras. It is for the study of Hindi, Sanskrit, English and 
Buddhist languages; study of modem subjects: translation of old 
Buddhist manuscripts and to provide "facilities of research in Ladakh 
specially on such areas of textual material which is no longer available 
in the rest of India and is available only in the Monastries of Ladakh 
and the collection and preservation of other material and research 
relating to Buddhist Archaeological sites of Ladakh. 

The'grants given to the Institution in 1978-79,1979-80,1980-81" 
1981-82 and 1982-83 were Rs. 3.92 lakhs, 6.84 lakhs, '6.82 lakhs, 9.02 
lakhs and 11.10 lakhs respectively." . 
3.9 On being asked about the reasons for not laying on the Table of 

the House, theaudiied accounts of the School for the years 1978-79, 1979-80, 
1980-81 and 1981-82, the witness stated that the Annual Reports for these 
years had already been laid On the Table but the Audited Accounts could not 
be laid because upto 1977-78 the accounts of the School were audited by the 
Chartered Accountants, III July, 1978 the Government decided that the 
accounts of all the autonomol,Js bodies would b~ audited by the C & A.G. 
Accordingly, the A G. J & K was requested to audit the accounts of the 
School. In 1978-79 the Auditors went to the School, prepared accounts and 
raised queries which could not be fully resQlved. The same situation arose in 
the case of the accounts for the year 1979-80. The Audit did not agree to the. 
form of accounts already in vogue and suggested preparation of accounts in 
another form which was complied with. In 1980-81, the accounts w~re again 
prepared. The Audit expressed some doubts about the accounts pertaining tOe 
the year 1977-78. This caused delay in laying the Audited Accounts. The wit-
ness informed that the accounts which had since been completed in consulta-
tion with the Auditors., would be laid on the Table of the House in December, 
1983. . 

3.10 When asked about the nature of irregularities pointed out by the 
Auditors in the accounts for the year 1977-78. the witness stated: 

"'It appears that some amounts have remained irreconciled. For 
example they said that a certain case balance should have been shown. 
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That is not available in the accounts that have been prepared. Similarly, 
tliey have not been able ·to reconcile some figures in the acquaintance 
rolls as some records were not available. It is likeJy that payments migbt 
have been made but i.he acquaintance rolls are not there. So these are the 
amounts which should be considersd doubtful amounts at the moment.'· 

3.11 On being informed that the closing balance for 1977-78 was at 
variance with the opening balance for 1978-79, the Committee enquired about 
the reasons as to how the Auditor General, Jammu & Kashmir could finalise 
the accounts for the subsequent years. The witness stated; 

"The Chartered Accountant had given the accounts for 1977-78. It 
was in 1978·79 that the Auditor General, Jammu & Kashmir looked in-
to them and'raised some questions. That is why, the accounts could not 
be finalised for the subsequent years and even no~ the position is that 
the Audit Report has placed certain amount for further investigation 
and that is in suspense. This wiII continue until it is investigated. 

xxx xxx xxx 

Because of a slight doubt about the closing balance for 1977-78 and 
its variance with the opening balance for the year 1978-79, the other 
accounts could not be finalised, and, therefore, it was only after the 
visit of the Hon'blemembers on 27th June, 1983 (i.e. Committee on 
Papers laid on the Table, Rajya Sabha) and on their recommendation 
that we requested the A.G. to prepare an Audit Report and an accounts 
statement, keeping these amount in suspense." , 
3.12 On any enquiry the witness informed the Committee that the delay 

had also occurred due to changes in the administrative set up of the School. 
The Committee then asked tho witness to furnish a note in the matter. 

"The detailed note furnished by the Ministry of Education and Culture 
is at Appendix II/. 

3.13. The Audited Accounts of the School for the years 1978-79 to 1981-
82 were laid on the Table of Lok Sabha OR 22 December, 1983 together with 
a statement explaining the reasons for delay. 

3.14 The Committee Dote that the Audited AccollDts of tbe· &hool of 
Buddhist Philosoph)" Leh-Ladakh for the years 1978-79, 1979-80 aDd 1980-81 
which should have been laid on tile Table of Lot Sabha by 31 December, 1979. 
31 December, 1980 and 31 December, 1981, respectiyely, were actually laid 08 
22 December, 1983 i. e. with tbe delay rall&iDI from 2 to 4 years. 
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3.15 The Committee do not the appreciate the reasons advanced by the 
'Mini~ry of Education and Culture that the introduction of a new system of 
piting the accouuts audited by the Accountaut General, Jammu & Kashmir 
from the year 1978-79 in lieu of the earlier system of having the accouots 
audited from the Chartered Accountants, caused abnormal delay in finalising 
die accounts of the School. The Committee are also not convinced by the 
reasons advanced by the Ministry that the change in the set up of the A~minis
tration of the School had resulted in inordinate delay in having the accounts of 
tbe School audited. 

3.16 The Committee are Sllrprised to filld that certain basic records such 
as Receipt Book, Cash' Book, Payees' Receipt, General Receipt Books, COUll-
terfoil .. of challans, Cheque Books etc. for the year 1978-79 bad not been main-
tained in the School and hence were not made available to A.G. J & Kfor 
audit. These irregularities are of a serious Dature iDvolving fiDancial implications 
and the Committee take serious D[)te of them. Tbe Committee feel tbat had the 
Mini dry been vigilant from the beginning such a lapse would not have taken 
place in the said school. The Committee bope that the Ministry would pay 
serious attentions to this matter iD ord~r to obviate aD)' scope for such irregu-
larities in future. 

3.17 The Committee also trust tbat the Ministry wouJd lay OD the Table 
-of House the ADDual Report, Audited Accounts and Audit Report tbereoD of 
the School togetha: iD future to enable the Members of ParliameDt to assess the 
performance of the School in its trile perspective. 



CHAPTER IV 

DELAY IN LAYING AUDIT REPORTS OF COFFEE BOARD 
FOR GENERAL FUND ACCOUNTS FOR 1978-79, 

1979-80 AND 1980-81 AND POOL FUND 
ACCOUNTS FOR 1977-78 AND 

1978·79 (COFFEE SEASON). 

4.1 In paragraph 3.5 of their First Report (Fifth Lok Sabha), presented 
to Lok Sabha on 8th March, 1976, the Committee on Papers laid on the Table 
t"ecommended as under : 

"The Committee are of the opinion that normally the Annual 
Report and audited accounts of aut.-momous organisations should be 
presented to Parliament together to enable the House to have a complete 
picture of the working of that body. This decision should not be lakeD 
to imply that laying of reports and accounts could be delayed to any 
length of time. The Committee recommend that the Annual Report to-
gether with audited accounts and audit report thereon for a particulu 
year should be laid on the Table within 9 months of close of tho 
accounting year unless otherwise stipulated in the Act or rules under 
which the organisation has been set up. To comply with this requirement 
proper tim~ schedule should be laid down for compilation of Annual 
Report and accounts and their auditing. The Committee feel that nor-
mally a period of 3 m )nths would be suffi.:ient for compilation or 

. accounts and their submission to audit; the next 6 months mighf be 
given for auditing of accounts; for printing of the report and sending it 
to Government for laying. If for any reason the report, audited accounts 
and audit report C::lOqot b~ laid within the stipulated period of nine 
months, the ~inistry, should lay within 30 days of expiry of the pres-
cribed period or as son as the House m.!ets, whichever is later, a state-
m~nt exphining the reaSO:1S why the report l.lnd accounts could not be 
laid within the stipulated period." . 
4.2 In term. of the ab:>ve recommendation, the Audit Report of the 

Coffee Board for 1978-79, 19H·80 (General Fund) and 1977-78 (Pool Fund) 
were laii on the Table of L)'( Sabha on Il D;cember, 1981 and Audit Report 
for 198()·Sl (G.meral Furd) nd Pool Fund (1978-79) were laid on the Table 
of Lok ~hbha on 13 A'lg.Ht. I n2, i.e. after a delay of 231 montbs for 191&-19. 
III rn:>ntlls for 1979-8:1 '" ti 7! m:>nths for 198')·81. Since the Ministry .r 
ColD u~r:e could not h'f t\! ; li:l Rep:>rts wit\ti 1 tile stipulated period. thal 
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Ministry laid on the Table of Lot 8abha on 11 December, 1981 aDd B 
AUJU8t, 1982, two statements explaining the reasons therefor, in compliance: 
'With the above recommendation of the Committee. The statement read as 
follows: 

(1) Statement for 1978-79 and 1979-80 (General Fund) and 1977-78; 
(pool Fund). 

"I General Fund 

The delay in submission of General Fund Accounts is due to the-
heavy backlog in submitting earlier reports. Board has since introduced 
various improvements in the system of accounting and have since over-
taken the backlog. A statement showing the d,etails of accounts (per-
taining to general fund) submitted to audit office is shown below :-

Accounts for Accounts due Actual date Extent of 
the year at Audit of submission delay. 
ended on Office to Audit. 

31.3.1977 30.6.77 7.12.78 17 months 
6 days 

31.3.1978 30.6.78 20.8.79 13 months 
20 days. 

31.3.1979 30.6.79 26.6.80 11 months 
.v' 26 days ," 

31.3.1980 30.6.80 30.6.80 No delay 
31.3.1981 30.6.81 15.6.81 No delay. 

B. Pool Fund 

The out-dated accounting procedure adopted by the Board from 
many years past was keeping the pool fund accounts open even upto a 
period of 22 months with the result that the compilation and final sub-
mission of accounts were invariably delayed. The Marketing Committee 
of the Board in its 190th meeting held on 28th February 1980 have 
approved to the accounting period being limited to twelve months only 
from the January 1980 season onwards. It is hoped that the new system 
.. olved would reduce the delay further. A statement showing the details 
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of the accounts (pertaining to Pool Fund) submitted to audit office is 
given below: 

Season Period . Due date Actual Extent of 
in for sub- date of Delay 

To month mission submission 
to audit 

1.1.75 30.9.76 21 3L12.76 7.9.77 8 months 7 days 
1.1.76 30.9.77 21 3L12.77 14.9.78 8 months 14 days 
1.1.77 31.10.78 22 31.1.78 25.7.79 5 months 25 days 
1.1.18 30.9.79 21 31.12.79 30.10.80 9 months 23 days 
1. 1.19 3L10.80 22 31.1.81 Still to 5 months so far. 

be 
completed. 

1.1.80 31.12.80 .12 31.3.81 To be 
taken up 
after 1979 
accounts are 
taken up 

(2) Statement for 1980-81 (General Fund) and 1978-79 (Pool Fund) 

"Final accounts of the Coffee Board (for General Fund, 198~81 
and for Pool Fund, 1978-79) were closed and submitted to audit only oa 
30.9.1981 owing to the d~lay on the part of the field units in submittinC 
various returns and information to the Coffee Board. Accountant 
General, Karnataka, in turn, sent the audit reports to Government only 
in February, 1982 without its Hindi version. . 

Hindi version as well as the required number of additional copies 
were then got prepared. Meanwhile, Budget Session of Parliament came 
to a close Hence these reports are being placed on the Table of both 
the Houses of Parliament during its monsoon session." 

4.3. When enquired in April. 1982 whether the Board had laid down 
-any time schedule for finalisation of different stages of the accounts and tbeit 
laying before Lok Sabha, the Ministry of Commerce informed that the Board 
<adopted<several measures to avoid delay and as a result, the General Fund 

- Account from 1979-80 were being sent to Audit on or before the due dates. 
It WIU further stated that in respect of Pool Fund Accounts, the delay was 
being brought down and with the expected closure of accounts for the aeaaoa 
1980-:81 due on 1.4.1982 very shortly, there would be no arrears. 

'4,4 On being asked what checks were being exercised by the Ministry 
<to ensure that the accounts of the Board do not go into arrears, the Ministry 
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.,r Commerce intimated that necessary checks were being exercised by the 
Ministry both at the level of Plantation Division as well as the Finance Divi-
sion to ensure that the Reports are presented to Parliament in time. It had 
been a usual practice to review the position about the laying of Annual 
Reports/Accounts, etc. of the Organisations under the Ministry on the Table 
of both the Houses of Parliament during the inter-session periods and the 
defaulting organisations were reminded accordingly. 

4.5 In reply to a question whether the Ministry had ever enquired 
from the Board why it took the Board 17 months, 131 months and 12 months. 
in submitting the accounts for the years 1976-77, 1977-78 and 1978-79 to the 
Audit when these were due for submission by 30.6.1977,30.6.78 and 30.6.711 
the Ministry of Commerce stated that there were no record to show whether 
the Ministry had enquired from the Board regarding delay in submission 
of the accounts of those year to the Audit. 

4.6 The Audit Report' of the Coffee Board General Fund Accounts 
for the year 1981-82 was laid on the Table of Lok Sabha on 16 December, 
1983. 

-
4.7 At their sitting held on 6 January, 1984, the Committee on Papers 

laid on the Table considered the reasons given by the Ministry of Commerce 
in regard to delay in laying Audit Reports of Coffee Board for General Fund 
Accounts for the years 1978-79 to 1980-81 and Pool Fund Account for 1977-
78 and'1978-79 (Coffee Season) and decided that the representatives of that 
Ministry might be called to appear before them to explain the delays. 

4.8 At the sitting of the Committee held on 23 January. 1984, the 
representatives of the Ministry of Commerce appeared before the Committee 
to give oral evidence on the subject. 

4.9 On being enquired during evidence, about the idea behind keeping 
two separate funds of Coffee Board namely General Fund and Pool Fund, the 
Additional Secretary, Mini5try of Commerce stated that in term~ of Section 30-
of the Coffee Act, 1942 read with Rule 34(1) and (2) of the Coffee Rules, 
1955, the Board is required to maintain two separate funds, a General Fund 
and a Pool Fund. The General Fund covered the expenses of the Board, on 
measures undertaken for promoting agricultural and technological research ill' 
the interest of the Coffee Industry in India ; grants for the development oi 
Colfee estates ; expenses on promotion and sale of coffee and increasing their 
ClOnsumption in India and elsewhere ; expenses for securing better working 
conditions and the provision and improvement of amenities and incentives for 
workers in coffee estates. All sums realised from sales by the Board of Colfee 
from surplus pool would be credited to the Pool Fund. In view of the provi-
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sions made in the Coffee Act, it was not possible for the Coffee Board and the 
Ministry to switch over to any other system for maintaining the accounts Of 
the Board. 

4.10 When asked to state the circumstances that led the Audit to giv~ 
only one Audit Report for two years i.e. 1978-79 and 1979-80 whereas the 
accounts of the Coffee Board are compiled for each year separately, the wi&-
~e.ss informed that the General Fund Accounts for the year 1978-79 were sent 
to the Accountant General on 11.11.1980. Thereafter tbe Pool Fund Accounts 
for 1979·80 was sent to bim on 2.2.1981. The Pool Fund Accounts for 
1977.78 was sent on 23.10.1980. In that way three accounts reached the 
.-\ccountant General by February, 1981. One Audit Report in respect of aU 
the three accounts was therefore, prepared and furnished by the Auditors. 

4.11 As regards the reasons for the General Fund Accounts for a year 
accompanying the Pool Fund Accounts of an earlier year and the measures. 
taken to streamline the accounts, the Chairman, Coffee Board indicated that 
the entire Coffee in the country is delivered by the Coffee Board and the sale 
proceeds came into the Coffee Pool. The payment to the growers was made 
out of the sale proceeds of the Coffee in the Pool and it could only be done 
after the Coffee was sold. In the past the difficulties that had been experienced 
was that at the end of the financial year. Coffee Board was left over with & 

small percentage of Coffee, say 10% or so, with the result the Board was t16t 
able to finalise the accounts till al1 the Coffee was sold. Another difficulty was 
that the General Fund accounts of the Board were being sent in piecemeal for 
audit. So the first step that was taken was to streamline the accounts or to 
consolidate it within the Board and send a consolidated form of accounts to 
Audit. 

4.12. On being asked what steps have been taken by the Ministry to see 
that the. process was expedited and the repom submitted in time, the Addi-
tional Secretary, Ministry of Commerce stated that two important steps had 
been taken. The first major step was that there had b~en a redifinition and 
understanding about the pool Accounts. Earlier to it, untill after all the 
Coffee of the production season was sold, the Board bad to keep the accounts 
open. Therefore, tbe production season's accounts were kept for 20 months. 
18 months and 19 months. The marketing Committee and the Board had 
taken the decision in Fjbruary, 1980 tbat they would go by the Calendar year 
in finalising the accounts. The second step that had been taken was to keep a 
Audit Party in the Coffee Board itself who would.submit one set of consoli-
dated account instead of two, in June. So instead of two sets of audit there 
would be only one set of Audit. The finalisation of General Fund Accounts 

.. 
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-.re tightened up. The Pool Fund Accounting procedure had been simplified 
by restructuring the accounting period to one calender year. The target would 
be to supply both the General Fund and the previous calender year's Pool 
Fund Account with the annual report which would give a comprehensive 
picture of the affairs of the Coffee Board. 

4.13 When asked if that was the deCIsion of the Marketing Committee 
and the Board then, why till 1980, no step was taken to consolidate the 
accounts and to pr~pare or compile the accounts for that accounting year 
during the financial year and get them audited whereas the recommendation 
of the Committee on Pap~rs laid on the Table was made in 1976, the witness 
stated that there was no problem about following the time schedule for the 
GeD'!ral Fund Account and to get that audited by the Audit. The decision 
"Was that the Annual Accounts should be so presented; in case of Pool Funds. 
the accounts would have to be on the basis of the Calender year because it so 
happened that the Coffee was produced from January onwards and it took 
about 12 months. So the General Fund Accounts of the Financial year and 
the Pool Fund Accounts of the previous Calender year would be presented to 
Parliament within the desires of the Marketing Committee and the Board. 

4.14 On a .question why the decision was not taken by the Marketing 
Committee and the Board before 1980 when the recommendation of the 
Committee on Papers laid on the Table dated back to 1976, the Chairman, 
Coffee Board stated that the matter was considered by the Coffee Board. 
certain proposals were formulated and they were to be discussed with the 
Comptroller and Auditor General of India. That took some time because 
various accounting principles had been raised. There was some carry over 
stock. The question was at what value did the Board assess those s{Qcks and 
when it was taken to the accounts of the following year. was it to be treated 
as a matter of fact, a sale? It is a fact that it took about 2-3 years for the 
Board to resolve those fundamental differences of accounting procedures. 
Thereafter the C & A.G. had accepted the position that the Pool Fund 
A~ounts for the previous year would be placed along with the Administra-
tive:Report for the next y;:ar as well as the audited accounts of the General 
Fund for the same year. It was really because of the peculiar nature of the 
cro~. He further stated that the Coffee was grown and harvested but, in the 
first half of the year, plu:king did not take place regularly as was d~ne in the 
case of Tea. The proceeds were distributed after sale because the amount was 
the grower's money. The product belonged to the growers and Board made 
the payments in four or five instalments. Ultimately reconciliation of how 
mu~h was due to a planter and for his crop, could only be done if the Board 
had full figures of the exact quantity of Coffee that was sold and the price at 
which it was sold and the grade that it had. The witness further explained 
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that the crop had to be paid not only in terms of quality but also in terms or 
their grade,s which the grower had given to the Board. There were different 
pri9:Cs fixed for each grade and the weighed average price had to be worked 
out forthe whole year. These were the real difficulties which were realised by 
C. It A.G. and that was why he had agreed that the previous year's Pool 
Fund accounts ought to be clubbed up with the next years' General Fund 
accounts and the Administrative Report. 

4.15 When enquired as to why it took 9 months for the Coffee Board 
to submit the accounts for the crop season (1.1.1978 to 30.9.1978) to the 
Audit, the witness stated as under : 

"Under delay is a fact. For that the explanation is this. When you look 
at 1917-78 and when you are thinking of 31.3.78, then we would have 
the accounts ready by 30th June which the Committee has allowed_ 
They have allowed three months for the preparation of the accounts. 
In this particular case, you referred to the Pool Fund Account for 
1978-79. The Pool Fund Account was kept open upto 30.9.79. The 
Accounts were not closed until 30th September. And if you reckon 
from the date of the closure of the account, then the submission of the 
account to the Audit is still delayed. It will sound so enormous if you 
view it from 31.3.1979. If you wiJ] see the actual date of submission of 
the compiled account to the date of 23.10.80, what the Audit has done 
is that from 30.9.79 tiIl October, 1980, they have taken about a year. If 
you look at it from the point of view of the submission of accounts in 
June 1979, it comes to 2i years. 1978-79 is even worse. If you refer to 
1978-79 financial year, then we have to expect the accounts in June, 
1979 and 'the accounts were kept open until 30.1 0.80. If you look at it 
from 31.10,1980, then, the delay is not so much." 

4.16. On beiri'g asked the witness assured the Committee that Annual 
Report for the year 1982-83 and the General Fund Account of the same year 
would be laid on the Table of the House in the Budget Session of 1984 bot it 
would not be possible to lay the Pool Fund Accounts of 1982-83 in the said 

. Budget Session. It would be laid later on as and when it is audited by the 
Auditors. 

4.17 The Committee are concerned to note that it took for the Coffee 
Board 17 months, l3i months and 12 months in submitting the ac:c:oUDts for 
1976-77,1977-78 and 1978-79 to the Audit whereas these were due for sub-
mission by 30 JUDe, 1977,30 JUDe, 1978 and 38 JUDe, 1979 respectively and 
the Ministry of Commerce did Dot remind the Coffee Board during the delay 
period. The Committee note with regret that the recommendation of the 
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Committee on Papers laid on tbe Table contained in paragrapb 3.5 of their 
First Report (Fifth I.ok Sabha), presented to Lok Sabha on 8 March, 1976, 
was not complied witb eitber by tbe Ministry or the Coffee Board. Had tbe-
Ministry and the Coffee Board been serious in following tbe aforementionecl 
recommendation of the Committee, tbere would not bave been sucb abnormal 
delays. 

4.18 Tbe Committee trust tbat a time bound programme will be dr .... 
up by tbe Ministry of Commerce in consultation with tbe Coffee Board, to ensure 
strict obsenance of the norms prescribed by tbe Committee for laying the 
Annual Reports and Audited Accounts of tbe Board before Parliament, in time. 
in futore. 

4.19 The Committee are constrained to obsene tbat bad the Marketing: 
Committee and the Board taken a decision before February, 1980 to go by tbe 
Cale~ar year in finalisiug tbe accounts and keeping one set of audit instead of 
two and simplifying tbe Pool Fund accounting procedure by restructuring tbe-
accounting period to one Calendar year, tbere would not have been such abnor-
mal delays at least at the stage of compilation of act:ounts and their auditing. 
The Committee hope that the Ministry and tbe Board would follow the decisioD 
tbus arrived at by the Marketing Committee and the Board and see that both 
tbe General Fund and previous· year's Pool Fund Accounts are laid before 
Parliament together with the Annual Report witb a view to present a compre-
hensive picture of the affairs of the Coffee Board. 



CHAPTER V 

DELAY IN LAYING ANNUAL REPORTS OF THE KARNATAKA 
CASHEW DEVELOPMENT CORPORA nON LIMITED FOR THE YEARS 

1978-79 TO 1980-81 

5.1. The Annual Reports of the Kamataka Cashew Development 
Corporation Limited for the years 1978-79, 1979-80 and 1980·81 Weve laid 
on the Table of Lok Sabha on 11 April, 1983 alongwith statements (Appen-
dices IV, V and VI) of reasons for delay and 'Review' of Government 
thereon. 

5.2 In terms of the recommendation of the Committee on Papers laid' 
contained in paragraph 4.16 of their Second Report (Fifth Lok Sabha). the 
Annual Reports for the years 1978-79, 1979-80 and 1980-81 should have been 
laid on the Table of the House by 31 December, 1979,31 December, 1980> 
and 31 December, 1981, respectively. 

5.3 On being asked whether the Ministry of Agriculture were aware of 
the difficulties faced by the Corporation in getting the Report translated an" 
printed in Hindi and whether permanent arrangements were made for transla-
tion of the Reports of the Corporation, the Ministry stated: 

"The matter was pursued at every stage with the Corporation: Th~ 
Corporation was asked from the very beginning to send Hindi version 
of the Annual Reports alongwith the English version. In fact, the matter 
was taken at the level of the Chief Secretary and later a particular-
reference was made through the demi-official letter addressed to Secre-
tary, Food and Forest Department, Government of Karnataka. The 
problem of having Hindi translation quickly was also discussed by the 
representatives of this Ministry on the general body of the Corporation 
in its meeting held in December, 1982. In fact, in response to our 
request even though t!-te Corporation made a number of attempts, they 
could not obtain suitable persons for translating the copies into Hindi. 
Despite this, they have now made informal arrangements for getting the 
English version translated into Hindi." 

5.4 The Ministry of Agriculture gave the foHowing reasons for taking 
13 months time instead of 3 months after close of the accounting year, in, 
compiling the accounts for the year 1979-80 : 

"The Corporation was formed only on 14-2-1978. The registered office-
was situated in Bangalore whereas the fields were situated far away. 



Moreover, there were no separate accounts staff for maintaining the 
accounts of the Karnataka Cashew Development Corporation. This 
Corporation was functioning aIongwith its sister concern Karnataka 
FOI:est Plantation Corporation Limited and the accounts work was done 
by the staff of the Karnataka Forest Plantation Corporation Limited. 
Thus the finalisation of this Corporation's accounts was delayed along-' 
with the accounts of the Karnataka Forest Plantation Corporation 
Limited which is a big concern." 

5.5 As regards percentage of equity participation of the Central and 
State Governments in the Corporation, the Ministry of Agriculture furnished 
the following information : 

"The percentage of equity participation of the Centre and tbe State 
Government is 30.55 and 69,45 respectively as on 31-3-1983. In this 
connection, it would be worthwhile to point out that the scheme entitled 
'Equity participation in the Karnataka Cashew Development Corpora-
tion' which was in the Central Sector till 1978-79 was transferred to the 
State Sector, as a result of the policy decision taken by the National 
Development Council in which the State Government also give their 
concurrence. As a result of this decision,. the resP9TIsibility of providing 
financial support to the Karnataka Cashew Development Corporation 
for equity participation was totally of the State Government. It was 
because of this reasons that Government of India did not make any 

,equity participation beyond 1978-79. The total amount contributed by 
the Central Government stands at the same figure i.e. Rs. 44 lakhs 
which was contributed during 1977-78 and 1978-79." 

5.6 Para 2.1 of Annual Report of the Corporation for the year 1980-
:81 reads as under: 

"The Government of India has not paid the balance of Rs. 44 lakhs equity 
even though due and instead have written, that in accordance .with tbe 
recent policy of the Govt .of Inma, financing the Central Sector sche-
mes have been transferred to the State Government and the Corporation 
is required to obtain the Govt. of India Share Capital from the State 
Government. This matter is being pursued with the State Govt. and 
Govt. of India." 

the Ministry of Agriculture were asked to intimate the year from which the 
above, 'Said policy became effective and the impact of that policy on the laying 
-of Annual . Reports of ,the Corporation on the Table of the House. the 
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Ministry informed as under : 
"The decision came into effect from the year 1979-80. The issue raised 
here is important. As already explained above, the scheme is now 
totally in the State sector. The Governm~nt of India have decided not 
to make any further share capital, contribution on the basis of the 
decision of the National Development Council which was concUrred 
in by the State also and was part of an overall policy decision to trans-
fer Central/Centrally sponsored schemes to the State sector alongwith 
corresponding plan resources. Today the Government of India's share 
capital contribution stands at only 30.55 % and is likely to go down 
further, as the State contribution is increased for meeting the additional 
requirements of the Corporation. For all practical purposes, ther'efore~ 

the Karnataka Cashew Development Corporation is laid only before the 
State Assembly. Therefore, it is felt there is no need of placing the 
Annual Report before the Parliament. 

In fact this point was raised in a letter which was addressed to Rajya 
Sabha Secretariat vide this Ministry'S Office Memorandum No. 12-10/82 
CA I dated 18-8-82. It may again be stressed that in the. circumstances 
stated above, this particular Corporation may be exempted ~fTom the 
requirement of submitting the Annual Reports before the Parliament~ 
However, we have already taken action for obtaining the reports for 
1981·82 and the Corporation has also been directed to see that there is 
no delay in submission of Annual Reports in future." 
5.7. Under the provisions of Section 617 of the Companies Act, 1956~ 

Government Company means a Company in which not less than 5] % of the 
paid liP share capital is held by the Central Government or by any State 
Government or partly by Central Government and partly by one or more 
State Governments and includes a company which is subsidiary of a Govern-· 
ment Company thus defined. 

Section 619A(l) of the Companies Act, 1956 reads as follows: 

"Where the Central Government is a membe"r of a povernment 
company, the Central Government shall cause an annual report on the-
working and affairs of that company to be-
(a) prepared within 3 months of its annual general meeting before 

which the audit report is placed under sub-section (5) of section 
619 ; and 

(b) as soon as may be after such prepar~ti"n, laid before both'Houses. 
of Parliament. together with a copy of the audit report and any 
comments upon, or supplement to the audit report, made by the 
C" A.G;" 
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5.8 At their sitting held on 7 September. 1983. the C()mmittee on 
'Papers laid on the Table considered the reasons given by the Ministry of 
Agriculture in regard t~ delay in laying the Annual Reports of the Karnataka 
Cashew Development Corporation Limited for the year 1978-79 to 1980-81 
and decided that the representatives of that Ministry might be called to 
appear before them to explain the delay. 

5.9 At the shting of the Committee held on 1 November 1983 the 
'representatives of the Ministry of Agriculture appeared before the Committee 
to give oral evidence on the subject. 

5.10 When asked during evidence to explain the difficulties which 
-caused abnormal delay in submitting the Annual Reports of the Corporation 
the representatives of the Ministry stated: 

"This Corporation was set up in February, IQ78 So. in the first year. 
they did not have much difficulty in finalising the accounts. The accounts 
were initially compiled within a period of less than three months or so. 
But when it was started as a sort of sister concern of another big exist-
ing Corporation, that is, Karnataka Forest Development Corporation. 
the two Corporations were together and the staff was common. That is 
why till the separation of these two Corporations, there were not much 
-difficulties. But when the staff of the two Corporations were separated, 
the Headquarters of this Corporation was shifted from Bangalore to 
Mangalore. That also presented some difficulty in bringing up the 
,accounts etc. In the old Corporation they maintained the Commercial 
accounting system. They did not initially get adequate kn<fwledge of 
this system of accounting and they were not familiar with the com mer-
·cial accounting system and that is why this got delayed. Then the very 
nature of work which the Corporation was doing was difficult. that is 
taking up very small areas of isolated patches where they have re-
habilitated the existing cashew nilt plantations, taking up new planta-
tions in isolated different patches which resulted in 14 or 15 disbursing 
points. AU this resulted in delay. But subsequently Arrangements were 
made to do it more quickly." 

5.11 As regards the relationship between the Kamataka Cashew 
Development Corporation and the Karnataka Forest Plantation Corporation, 
the witness stated that there was no financial connection between the two 
Corporations and that since .the work was not much when the Corpora-
tion was started, the work had to be carried on with the. existing staff' of the 
otlacr Corporation. 

5.12 As regards the reasons for ,seeking exemptioll from the require.. 
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ment of laying of the Annual Reports of the Corporation on the Table of the 
House, the witness stated: 

... "We are quite aw.are of the legal position about the submission of the 
Annual Report. The Comptroller and Auditor· General of India had 
written to the Department of Parliamentary Affairs and it was in 
that connection that we had said that we have not asked for exemption 
formally. 

xxx xxx 

I regret that the wording has not been very happy in that letter. What 
we meant to convey was that it is very substantially a state venture. We 
would continue to place the Report on the Table of the House irrespec-
tive of the quantum of share, the statutory obligation is there." 

5.13 Asked to state the arrangements made for translation of Annual 
Reports of the Corporation, the witness stated that the Corporation had 
made permanent arrangement to make Hindi version available simultaneously. 

5.14 On being asked to explain the reasons for delay in compiling the 
accounts of the Corporation for the years 1979·80 and 1980-81, the witness 
stated that initially the Karnataka Cashew Development Corporation did not 
have adequate accounting personnel and had to utilise the services of the 
technical hands of the Karnataka Forest plantation Corporation for 
.accounting purposes and they gave a secondary preference to this work. He, 
however, assured the Committee that since the Corporation had now appoint-
·ed accounts knowing staff including Chartered Accountants there would be 
no difficulty in the maintenance and compilation of these accounts in future. 

5.15 Asked to state the position about the Annual Report of the 
Corporation for the year 1981-82, the· witness informed the Committee that 
the accounts as adopted by the Board of Directors on 17 September, 1983 
had been suBmitted to C & A.G. for obtaining his comments early and for 
being placed before the Annual General Meeting for their approval. He 
assured that the AnnualReport for 1981-82 would positively be laid on the 
Table by March, 1984. 

5.16 The Committee then pointed out that in case the Annual Report 
was not laid on the Table within the prescribed period of 9 months after close 
of the accounting year, the Ministry should lay a statement of reasons for 
-delay within 30 days from the expiry of the prescribed period and if the 
House W3.S not in session the statement should be laid within 7 days of 
l'easse!Dbly of the House. The witness admitted that the Ministry had not 



laid on the Table any such statement in the Past. He assured the Committect 
that the Committee's guidelines in that regard would lte followed jn future. 

5.17 The Committee are lIDhappy to Bote that tbe ADDUaI Reports of tbe-
Iamataka Cashew Development Corporatioa for tbe years 1978-79, 1979-8& 
aad 1980-81 were laid on the Table of Lok Sabba with an inordinate delay of 
39l mODths, 27t moaths ud 15t months respectively. 

5.18 From the statement laid by the Ministry of Agriculture, tile 
Committee note that in tbe case of Annual Report for the year 1978-79, the 
accounts were compiled in time i.e. within 3 months of the close of the 
accounting year but the Corporation took 3 years after approval of the Report 
in translating the Annual Report. The explanation given by the Ministry that 
though the corporation made a number of attempts, tbey could not obtaill 
suitable persons for translating the copies in Hindi, is hardly cOll,.incing. Tbe 
Committee feel that the Ministry of Agriculture did not make sincere efforts ia 
getting the translation work done in time and have the Annual Reports laid on 
tbe Table of tbe House within 9 months from the close of the accounting year 
already prescribed by the Committee. The Committee hope tbat the Ministry 
wenld be more careful in this regard in future. 

5.19 The Committee find that the Corporation took 13 months instead 
ef 3 months recommended by the Committee on Papers laid on the Table, i. 
compiling the accounts for tbe year 1979-80 and one year in traoslating the 
Aaaaal Report. Similarly it took 6 months in compilin& the accoDntll for 
1980-81 and 3* moqth5 in translating tbe ADDual Rellort. Tbe jostificatioB 
liven by tbe Ministry or Agriculture that since the Kamatalta Cashew Develop-
BIeIlt Corporation was functioning along witb its si5ter CODcern KarDataka 
Forest PlaDtation Corporation Limited and the accounts were maiatained Ity 
tbe std of Kunataka Forest PlaatatioD CorporatioD Limited, the haiisatioD 
er alCGuuts was delayed alongwith the accOllats of that Corp~ration, is ..... y 
coanaciDg. Tbe Ministry 5hould have seeD titat the accounts of the Karaatat. 
Cubew Development Corporatioa· which was a separate orgaaisatioa was 
•• iBtained indepeDdently with a ,.iew to have the compilatioa of their aceoats 
doae within 3 mODths from the close or the accoWltiag ,ear as already 
recommeDded by the Committee on Papers laid 0.0 the Table.in paragraph 3.S 
ef daeir First Report (Fifth Lok Sabba). 

5.10 The Committee desire that fa order to compl, with the afOI'lllflll.. 
tioDell mommeDdation of the Committee OD Papers laid OD tbe Table, • prop. 
time bound programme shollid be drawD up by the Miaistry i.a coDSllllati •• 
with. tile Karnatak. Cuhew De,.elopJDellt CorporaliOD for compilatioa .r 
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accounts, their auditing, adoptioo. translation, printmg and sendinC to tbe 
Ministry for laying on the Tabie of the House, in time. 

, 5.21 The request made by the Ministry of Agriculture to~~xempt the 
Corporation from the requirement of laying tbe Annual Reports on the Table 
of the House on the ground that the Government of India's sbare capital coatri-
hution stands at only 30.55 % and is likely to go down furtber tbus maldag the 
C()rporation totally a state venture, is not acceptable as it is already profled iD 
Section 619A(I) of the Companies Act, 1956 that where the Central Govel'lUllellt 
is a member of a Government Company, the Central Government shall cause sa 
annual report on the working and affairs of that Company to be prepared and 
laid before both the Houses of Parliament together with a copy of the audit report. 
The Committee wodld, therefore, advise the Ministry to continue laying the 
Report of tbe Kar!!ataka Cashew Development Corporation irrespecti'fe of tile 
fact that the Central Government do net have majority of the shares iD the ' 
Corporation. 



CHAPTER VI 

LAYING BEFORE PARLIAMENT THE ANNUAL REPORT AND 
AUDITED ACCOUNTS OF THE ORGANISATIONS RECEIVING 

GRANTS FROM GOVERNMENT. 

6.1. The Committee on Papers laid on the Table have, in paragraphs 
l.t2 and 1.14 of their Second Report (Sixth Lok Sabha) recommended as 
u'Dder : 

"1.12 The Committee, therefore, recommend that all Statutory/Autono-
mous Organisations, Public Undertakings, Corporations, Joint Ventures. 
Societies, etc., which are financed out of funds drawn from the Consoli-
dated Fund of India, after being voted by the Parliament, in the form 
of shares, subsidies, grants-in-aid etc., either wholly or partly should lay 
their Annual Reports/Audit Reports (both English and Hindi versions) 
before both Houses of ParliameDl irrespcetive of the fact whether the 
Statutes, Rules or Regulations of such organisations provide therefor 
or not and whether they are registered under the Companies Act, 1956 
or not." 
"1.14 The Committee further recommend that Government might 
consider the feasibility of amending, where necessary, the relevant 
Statutes/Rules/Regulations of such organisations, to make it obligatory 
on the part of the administrative Ministry concerned"to lay the Annual 
Reports/ Audit, Reports of such organisations under their adminis-
trative control before Parliament within nine months of the close of 
accounting year so that Parliament is apprised of their activities." 
6.2. The organisations which receive grants from the Consolidated Fund 

of India and whose Annual Reports/Audit Reports are not laid on the Table 
of the House, are as under : 

I. Nationallostitote of Rural Development 

The Audited Accounts of the National Institute of Rural Development 
are laid on the Table but tne Annual Report is not laid on the pretext that it 
forms part of the Annual Report of .the Ministry of Rural Development 
whereas in paragraph 3.5 of their First Report (Fifth Lok Sabha), the 
Committf":e on Paoers laid on the T'lbl~ l,ave recommended that normaJly the 
AOllual11eport aT'd Audited Accounf~ of autonomou~ r>rganisations should be 
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presented to Parliament together to enable the House to have a complete 
picture of the working of that body. 

U. J "K Horticulture Produce MarketiDg and PtocessiDg Corpor ..... 
Sr_ar.; and. 

m. Tbe Rehabilitation Plantations Limited, Ponalur. 

Under the provisions of section 617 of the Companies Act, 19S~ 
-Government Company means a company in which not less than 51 % oCtile 
paid up share capital is held by the Central Government or l>y any State 
-Government or Governments or partly by the Central Government and partly 
by one or more State Governments and includes a company which is subsi-
diary of a Government company thus defined. 

Section 619A(I) of the CompaDles Act, 1956 reads as under: 

"Where the Central Government is a member of a Governmeot 
company, the Central Government shali cause an annual report on the 
working and affairs of that company to be-

(a) prepared within 3 months of its annual general meeting before whicJa 
the audit report is phced under sub-section (5) of section 619 ; and 
(b) as soon as may be after such preparation lay before both Houses of 
Parliament together with a copy of the audit report and any comments 
upon, or supplement to the audit report, made by the C. & A.G. 
In 1980-81, 40 % of the paid up share capital in the J & K Horticulture 

Produce Marketing and Processing Corporation was held by the Government 
of India, 50 % by the State Government and the remaining 10 % by the fruit 
growers. Similarly, in the Rehabilitation Plantation Limited, Government of 
India held 40.5% and the State Government 59.5% of the paid up share 
capital in the year 1981-82. The Annual Report and Accounts of these 
Companies are not laid on the Table of the House, because according to the 
Ministry these Companies are State Government Corporations and majority 
of shares are held by the State Governments concerned. 

IV. Cooperative Canteen Societies 
The Department of Atomic Energy runs It number of Cooperatil'C 

Cuteen societies and gives financial assistance to them. If the financ:ial 
assistance given to these cooperative canteen societies is put together it nIBS 

into many lakhs of rupees. For instancein 1979-80 and in 1980-81 it amountc:4 
te ... 13.09.480.91 and Rs. 16,45,284.62 respectively. 
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V. Himalayan Mountaineering Institute, Darjeeling ; and 

VI. Nehru Institute of Mountaineering, Uttarkashi. 

The Himalayan Mountaineering Institute, Darjeeling and the Nelifll' 
Institute of Mountaineering, Uttarkashi are Societies registered under thC" 
Societies Registration Act, 1860. 

The Government sanctioned the following grants to the HimalayaB 
Moontaineering Institute, Darjeeling. 

Year 

1979-80 
1980-81 

Grant sanctioned 
Rs.3,17,325/-
Rs. 3,63,149/-

The net expenditure on the Institute after deducting alI the receipts: 
including annual contributions received from some State Governments is 

. .hared in the foIlowing manner between the Government of India and 
Government of West ,Bengal: 

Government of 
Wcsl Bengal 
Ministry of Defence 
Ministry of 
Education 

Capital 

30% 

2/3rd of70% 
1/3rd of70% 

Recurring/non-recurring 

50% 

2/3rd of 50% 
1/3rd of 50% 

As regards the control exercised by the Central Government over the 
Himalayan Mountaineering Insti{ute, Darjeeling, the Ministry of Defence 
.stared as under : 

·'The Superinter~dence, direction and control 'of the affairs and concerns 
of the Institute vest· in the Executive Council of which the Prime 
Minister is the President and the Chief Mini~ter, West Bengal is the 
Vice-President. The Council includes representatives each from the 
Ministry of Defence. the Ministry of, Education and Culture and 
Government of West Bengal. The representatives of the Ministry of 
Defence and the Government of West Bengal act as Secretaries of the 
Institute. It is also proposed to include representatives of the Ministry 
cf Finance in the Executive Council of the Institute. The day to day 
functioning of the Institute is under the direct charge of the two Secre-
taries of the Institute. One Secretary is nominated by Government of 
India and other by the Government of West Bengal." 
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In the Nehru Institute of Mountaineering, Uttarkashi, the GoveIlllDClll 
$anctioned grants as mentioned bdow : 

Year 
1979~80 

1930-81 

Grant Sanctioned 
Rs. 3.56,513/-
Rs. 3,52,632/-

The net expenditl!re on the Institute after deducting all receipts is shared 
'in the following manner between the Government of India and the Govern-
ment of Uttar Pradesh 

Government of 
Uttar Pradesh 
Ministry of 
Defence 

Capital 
50% 

50% 

Recurring/non recurring 
50 % of first Rs. 6 1akhs and 
100% beyond Rs. 6 lakhs. 
50 % of Rs 6 lakhs whichevu 
is less. 

The share of recurring/non-recurring expenditure of the Ministry oC 
Defence was Rs. 2 lakhs per annum upto 1977·78. It was raised to Rs. 
3 lakhs per annum during 1978-79 to 19S0-81. and to Rs. 4 lakhs pel' 
annum during 1981-82. The ceiling has been further raised to Rs: 6 
lakhs from 1982-83. 

Regarding the nature of control exercised by the Ministry of Defence 
·over the Nehru Institute of Mountaineering, Uttarkashi, the Ministry stated 
as follows : 

"The superintendence/direction and control of the affairs and concerns 
of the Institute vest in the Executive Council of which the Defence 
Minister is the President and the Chief Minist~r of Uttar Pradesh is the 
Vice·President. The Council includes three representatives of the 
Ministry of Defence. The Chief Secretary of U.P. and the representa-
tives of the Ministry of Defence act as Secretaries of the Institute. It is 
also proposed to include a representative of the Ministry of Finance m 
the Executive Council The day to day functioning of the Institute 
is under the direct charge of the two Secretaries of the Institute. One 
Secretary is nominated by by Government of India and the other by 
the Government of Uttar Pradesh." 

As regards the reasons for not laying before Parliament the Annual 
Reports and Audited Accounts of the Himalayan Mountaineering Instituat. 
Darjeeling and the Nehru Institute of Mountaineering. Uttarkashi. tbI: 
"Ministry of Defence has stated as under : 
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C'The net expenditure of the Institute is shared between the Government 
of India and the respective State Governments. Besides, H.M.I. also-
gets some grants from some other State Governments. The Institute~ 

are registered private bodies in their respective States and therefore, at 
best one may say, the State Legislature would be concerned with their-
accounts and annual reports. In this connection, it may also be .men-
tioned that the staff of the Institutes is subject to the rules and regula-· 
tions of the respective State Governments for the purposes of descipline. 
control and pay etc. Since these are private registered bodies normally 
they should not be made responsible to the Parliament. Further. since 
Executive Councils of theSe Institutes are represented by the Prime 
Minister (in the case of H.M.I.), Defence Minister (in the case of· 
N.I.M. Chief Ministers of the State Government concerned in 
addition to M.P.s., Minister of State Government (in the case of 
H.M.I.) and other responsible members like Shri H.C. Sarin, Defence 
Secretary, Chief SecretarY, U.P. (in the case of N.I.M.) and high 
officials and the Executive Councils· go through the Audit Reports 
of the Institutes in great detail every year, it is felt that there is no-
reason to burden the Parliament with responsibility again ......... " 

VII. Coal Mines Provident Fund Organisation 

This is an autonomous body under the control of the Ministry of 
Energy. During the years 1979-80 and 1980-81 the Organisation received 
zrants of Rs., 9.77lakhs and Rs. 11.00 lakhs, respectively. Their Annual 
Ileport and accounts are not laid on the Table, as there are no statutory 
provisions for the same, but are presented to the Central Government. A 
chapter on the activities of the organisation is included in the Annual Report 
of the Ministry. 

The Ministry have· stated that in the absence of any statutory provisions, 
the annual reports/accounts of the Organisation are not being laid on the· 
Table of the. House. 

VllI. Indian Council for Cultural Relations, New Delhi 

This is an autonomous body created by a resolution dated 21.8.19490t 
the Ministry of Education. It came into existence on 27.11.1949. It was 
I'CIistered under the Societies Act on 13.3.1957. The Government grants. 
sanctioned to this organisation in 1979-80 and 1980-81 were as under: 

Yl!ar 
1979-80 
198081 

Grants Sanctionl!d 
Rs. 169.20 lakhs (91.67%) 
Rs. 190.68 lakhs (90.91 %) 



47 

According to the Ministry of External Affairs, the Annual Reports and 
accounts of the Council are not laid on the Table o(the House because there 
is no provision in the Constitution of the Council for the purpose. The 
administrative control is exercised by the Ministry of External Affairs by way. 
of specific provisions in the Constitution of the Council as given below : 

(i) Appointment of posts, the scale of pay of which exceed Rs. 2,000(-
. p.m. will be filled in consultation with the Government of India. 

(ii) The Foreign Secretary to the Government of India shall be Ex-
officio Vice-President of the ICCR. 

(iii) The Financia1 Adviser of the Ministry of External Affairs, Govern-
ment of India shall be the Financial Adviser of the Council. 

6.3 The Committee on Papers laid on the Table considered the above 
matter at their sitting held on 7 September, 1983. 

6.4 The Committee find from the information furnished by the conceraed 
Ministries and Departments of the Goyernment of India that the orgaaisatioDS 
like (i) National Institute of Rural Deyelopement ; (ii) J.K. Horticulture Pro-
duce Marketing and Processing Corporation, Srinagar; (iii) Rehabilita&)n Plo-
tatioo Limited, Punalur; (iv) Co-operatiye Canteen Societies; (v) Himalayaa 
MOllntaineering Institute, Darjeeling; ; (vi) Nehru Institute of Mountaineeriag: 
Uttarkasbi; (vii) Coal Mines Provident Fund Organisation; and (viii) I __ 
Council for Cultural Relations, New Deihi though receive grants from t~e Coil-
solidated Fund of India yet tht'ir Annual Reports and Audit Reports are IlOt 
laid on tbe Table of tbe House. 

6.S lD respect Of tbe National Institute of Rural DeYelopelDtDt, die 
Committee note tbat although the Audited Accounts of. the Institute are laid 011 

('be Table of the HOllse, the Annllal Report is not laid. The argument addllCed 
by the Ministry of Rllral De..-elopment that the Annual Report of the Institue 
is not laid on the Table because it forms part of the Annual Report of die 
Millistry, is not at all conYincing. The Committee on Papers laid on the Table 
h .... e already recommended in dear terms ia paragraph 3.S of their Mnt 
Report (Fifth Lok Sabha) that thc Annual Reports and Andit l\Fports all tlle_ 
autonomous organisati8!1s should be I aid together so that Parliament ball a 
complete picture of the performance of the organisation and its finaacial stabi-
lity. The Committee, therefore, recommend that the Ministry of Raral Develop-
meat shollld lay on the Table of the House tbe Annual Report of the IastitIIte. 
also so that both the documents are available to the Members of Parliameat at 
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1be same time. The Committee trost that the Miuistry wo"liJd take necessary 
steps iu tbis regard. 

6.6 In the cases of the J & K Horticulture Produce Marketing aJld 
Pr~essiog Corporation anll the Rehabilitation Plantation Limited, the Commit-
tee find that both are Government companies in terms of Section 617 
GI the Companies Act whose reports are required to be laid before Parliament 
as well as State Legislatures onder Section 619(1) and (2) of the Companies 
Act, 1956. It is regrettable that inspite of the Statutory provisions, the Annual 
Reports of none of the aforementioned companies are placed before Parliament. 
The argument advanced by the Ministry of Agriculture and the Ministry of 
"Rehabilitation tbat the Annual Reports are not laid before Parliament ~ause 
1he majority of sbares are held by the State Governments cannot stand scurtiny 
in view of the aforementioned statutory provisions. It .is a serious lapse on the 
part of the Ministries concerned to keep Parliament in dark about functioning 
of these corporations in wbich Central Government haye invested a substantial 

. capital. The Committee recommelld that urgent steps should be taken to lay 
the Annual Reports and Abdited Accounts of both the Corporations before 
Parliament. 

6.7 In regard to tbe Co-operative Canteen Societies run by the Depart-
ment of t~ Atomic Energy, the Committee note that tbe De,artment of Atomic 
Energy renders financial assistance to a large number of small co-operative 
cantee~ socieHes under it, at varions places in the country. Tbese canteens are 
not for tbe welfare of the staff. The Committee feel that the cl>mpi!ation of 
Annnal Reports of 'eaCh and every canteen would be combersome and not 
eommensurate with the labour i:Jvolved. The Committee, therefore, reccmmend 
tbat the Department of Atomic Energy sbould include a chapter in respeet of 
all the Co operative Callteen Societies run by it, in its Annual Report indicat-
ing the money spellt on each of tbem, during tbe year. 

6.8 The Committee note tbat the Himalayan Mountaineering Institute. 
Bal'jeeling and the Nehru Institute of Mountaineering, Utfarkashi are of 
national importance getting handsome grants from the Centre as well as from 
the concerned State Governments. From the information given by tbe Ministry 
of DefNce it is clear tbat there is a' good amount of invoh ement of the Central 
GoYernment in tbe affairs of these Institutes as officials of the Ministries of 
the Government of India and of State Governments are represented in the 
Executive Council. Their ADDual Reports and Audited Accounts are, however. 
not laid before Parliament. The reason given by the Ministry of Defence that 
these Institutes beiug registered private) bodies . iu their respective StateS, 
the' State Legislatures would be apporpriately concerned with their Annual 
Reports and Accounts, is not justified because the net annual expenditure 
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shared by the Central Government in the Himalayan Moulltaineeripg Institute. 
barjeeling aDd the Nehru Institute of Mountaineering, Uttarkashi is 70 % and 
50% respectively. Further, the sbare of recurring and non-recurring expenditure 
of Ministry of Defence on these Institutes is increasing every year. From Rs. 1 
lakhs per aunum upto 1977-78 it has been raised to Rs. 6 lakhs from 1982-83. 
The Committee feel that the Parliament should more appropriately be CODi~er
ned with the Annual Reports aud accounts of .. these Institutes thaD tbe State 
Legislatures concerned. The Committee, tberefore, recommend tbat tbe 
Ministry of Defence sbould lay before Parliament tbe Anndal Reports and 
Audited Accounts of botb tbe aforementioned Institutes within 9 months of the 
dose of their accoooting year. 

6.9 As regards Coal Mines Provident Fund Organisation, tbe Committ~ 
Dote that it receives substantial grant from the Ministry of Energy, but its 
Annual Reports and Audited Acconnts are net laid before Parliament. The 
reason advanced by tbe Ministry tbat there are n() Statutory pravisions for do-
ing so, is hardly convincing. The Committee urge upon the Ministry of Energy 
to follow the recommendations of tbe Committee on Papers laid on tbe Table 
contained paragrapbs 1.11 and 1.14 of tbeir Second Report (Sixth Lok Sabba), 
by amending tbe Statutes, if necessary, and lay the Annual Report and Accounts 
C)f tbe Coal Mines Provident Fund Organisation before Parliament. 

6.10 As far as tbe Indian Council for Cultural Relations, New Delbi is 
concerned tbe Committee note tbat tbe council receives more than 90 % of its 
grant from the Centre every year, as is evident from tbe grants saDctioned 
during tbe years 1979-80 and 1980-81. Tbe Committee is unlJappy to note that 
despite sucb beavy grants given to tbem, tbeir Annual Report aDd Audited 
Accounts are not laid before Parliament. The Committee recommend tbat the 
Ministry of External Affairs sbould impress upon tbe Council to submit their 
Annual Report and Audited Accounts for laying on tbe Table of tbe House. 

NEW DELHI: 
2 May, 1984 

12 V"isakha, 1906 (Saka) 

KRISHNA SAHI. 
Chairman, 

Committee on Papers laid on the Table. 



APPENDIX I 

(Vide para 2.2 of Chapter I) 

STATEMENT EXPLAINING THE REASONS FOR DELAY IN 
LAYING THE ANNUAL REPORT AND AUDITED ACCOUNTS: 
OF THE INDIAN INSTITUTE OF ADVANCED STUDY, SIMLA 
FOR THE YEARS 1977-78 AND 1978-79 ON THE TABLE OF THE 

LOKSABHA 

A Statement was laid on the Table of the Lok Sabha in February .. 
1979, explaining the reasons for not laying on the Table the Annual 
Report and audited accounts of the Indian Institute of Advanced Study. 
Simla for the year 1977-78, by the then Minister of Education, Social Welfare 
and Culture. According to the rules of the Institute the annual report and 
the Annual audited accounts together with the audited report thereon, have t<> 
be placed before the Annual General Meeting of the Society for consideration 
and a!>!,roval. Though these documents for the year 1977-78 were ready, they 
could not be considered by the S~ciety as no meeting of the Soc'iety took place-
during 1979. During th? t period, the Government was considering proposals for 
restructuring the Institute on the recommendations of a Committee appoint-
ed to review its functioning. As these propusals involved major changes in the 
structure of the Institute, it was felt that the meetings of the Governing Body 
and the society should be convened after the final views of the Government 
were available, 

2. In June, 1979, the Government decided that the Institute should be 
closed down with effect from September 1, 1979. This decision was reviewed 
in August, 1979 and it was decided to defer its implementation till Marcia 31. 
1980, and to consider, in the meanwhile, whether the Institute should be 
wound up or its functioning improved through suitabl~ measures. Various. 
possibilities for restructuring the Institute are being examined. It is likely that 
a final decision would be taken before the close of the current financial year. 
In the absence of a firm indication about the future of Institute, it has not 
been possible to convene the meetings of the General Society to transact 
normal and routine business like consideration of Annual Report. audited 
accounts. etc. The audit of the Institute's accounts for the year 1978-7j bas 
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been completed and the audit report is awaited from the Accountant Gcneral~ . 
Himachal Pradesh. As far as the annual report is concerned, the Institute 
bad not undertaken any significant programmes during 1978-79 due to 
the reasons mentioned above. In these circumstances, it has not been possible 
for the Governmentto lay on the Table of the Sabha the Annual Report and 
audited accounts of the Indian Institute of Advanced Study, Siinla for the 
years 1977-78 and 1978-79 within the stipulated period. 



APPENDIX-I 

(Vide paragraph 2.2 of Chapter I) 

STATEMENT EXPLAINING THE REASONS FOR DELAY IN LA Y-
ING OF THE ANNUAL REPORT AND AUDITED ACCOUNTS OF 
THE INDIAN INSTITUTE OF ADVANCED STUDY, SIMLA FOR 
THE YEARS 1977-78, 1978-79 AND 1979-80 ON THE TABLE OF 

THE LOK SABHA/RAJYA SABHA 

The Indian Institute of Advanced Study, Simla is an autonomous body 
registered under the Societies Registration Act, and is fully financed by the 
Govern,ment of India. Its Memorandum of Association and Rules do not 
make any provision that the Annual Report of the Institute, along with 
Audited Accounts, should be placed on the Tables of both Houses of Parlia-
ment. However, on the recommendation of the Committee on Papers laid on 
the Table, the Institute has been advised to make a provision in their Rules 
under which the Annual Report and Audited accounts of the Institute, after 
tbey are approved by the General Bod y of the Institute, sh9uld be placed 
before both Houses. Further in accordance with the recommendations of the 
Committee on Papers laid on the Table, Annual reports and Audited Acco-
unts of Institutions financed from funds voted by Parliament have to be 
placed before both HQuses of Parliament, whether or not there is any specific 
provision for this purpose in their Rules. 

2, A Committee appointed by the Government in September, 1917, to 
review the functioning of the Institute, submitted its reports in May, 1978. 
Pending consideration and decisions on the recommendations of the 
Committee, the Institute did not initiate any new programmes from 1978. ~o 
ne~ appointments were made. In fact, even the authorities of the Institute 
did not hold any meeting pending the Government's decision on the Review 
Committee's recommendations. 

3. In June, 1979, the Government decided that the Institute should be' 
'wound up with effect from September I, 1979. This decision was later reviewed 
and it has since been decided that the Institute should continue to function 
subject to reorganisation and restructuring of its programme and activities. 
.An expert Committee has been appointed. to recommend the details fot 
restructuring the Institute. The Committee's work is in progress and it i& 
expected that its recommendations would be available shortly. 
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4. My predecessors have laid on the Tables of both Houses in February 
1979 and January 1980, statements explaining the reasons for not laying the 
Annual Reports and Audited accounts of the Institute for the years 1977-78 
and 1978-79. Till tbe Institute is restructured, and its General Society and 
Governing Body are reconstituted, the Institute will not be in a position to 
undertake any new programmes. Meanwhile, the Institute has been incurring 
the expenditure on the maintenance of the estate, payment of salaries to a 
skeleton academic staff in position and the administrative staff. The accounts 
of the Institute for the years 1977-78, 1978-79 and 1979-1980 have been 
audited by the Accountant General, Himachal Pradesh and Chandigarh. 
However, pending final decision-on the future stlucture of the Institute, the 
General Society of the Institute has not been reconstituted, ~hich hai to 
consider and approve the annual report and accounts. For these reasons, it 
has not been possible for the Government to lay on the Table of the Sabha 
the Annual Report and the audited accounts of the Indian Institute of 
Advanced Study, Simla, since 1977-78. 



APPENDIX-m 

(Vide para 3.12 of Chapter nIl 
THE NOTE FURNISHED BY THE MINISTRY OF EDUCATION 
AND CULTURE ON DELAY IN LAYING ANNUAL ACCOUNTS 
OF THE SCHOOL OF BUDDHIST PHILOSOPHY, LEH-LADAKH. 

The School of Buddhist Philosophy (now known as Central Insti-
tute of Buddhist Studies), Leh was established in 1959. The School is 
registered as an autonOmous organisation under the J&:K Societies 
Registration Act and is fully financed by the Government of India. The 
School is managed by a Board of Management and the Additional 
Secretary in the Department of Culture is the Ex-officio Chairman of 
the Board. The School is headed by a Principal. The first Principal of 
the School was Shri Eshey Thupstan who resigned in 1967. He was 
succeeded by Shri Lochos Rinpoche. He also resigned in 1973. The 
School has also a post of Administrative Officer. After the resignation 
of the last Principal in 1973, the School appointed Sbri M.L. Mattoo 
as Principal of the Institution in addition to his duties as the Adminis-
trative Officer till the post of Principal was filled on regular basis. 

The post was filled in June, 1979 through normal process of selec-
tion and Shri'Tashi Paljor was appointed as Principal. When Shri Paljor 
took over the charge of the Principal on 8th June, 1979, Sbri Mattoo 
left without handing over the charge to him. Shri M.L. Mattoo there-
after filed a writ petition in J &: K High Court against the appoint-
ment of Shri Tashi Paljor. The Court passed an order on 29th October, 
1981 quashing the appointment of Principal. As a result of this Shri 
Tashi Paljor was designated by the Board of Managemebt as Additional 
Principal. 

The qualifications for the post of Principal were reviewed in the 
light of several complaints and representations received from local 
Lamas mentioning that head of such institution should possess not only 
the knowledge of the local language but also essential Buddhist quali-
fications. The Board of Management in its meeting held on 2nd 
December, 1981 decided that the head of the Institute should POUCII 
qualifications in Buddhist Philosophy as the Institution was fast develop-
iDa into Research and TrainiDJ Institution Buddhist Studies.· 
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The post of the Principal with the revised qualifications was again 
~dvertised in January, 1982. Shri M.L. Mattoo filed again a writ petition 
.against the filling up the post of the Principal on the basis of the said 
advertisement and the case is pending in the J & K. High Court at present. 
With a view to run the School affairs smoothly the Chairman of the Board of 
Management has authorised the Deputy Commissioner, Leh to exercise aU 
powers of the Principal in his capacity as the Vice Chairman of the Board . 
. Shri Tashi Paljor is now working as tfae Additional Principal. 

Shri M.L. Mattoo is getting his regular pay and allowances from the 
Institute. In the meeting of the Board of Management held on 23rd June, 
1983 it was decided to withdraw the additional charge of the post of Principal 
given to Shri Mattoo in 1973 and henceforth he would function only as 
Administrative Officer which is his substaptive post. 

It may be incidentally mentioned here that at the time of the selection 
of the new Principal in June, 1979, Shri M.L. Mattoo, in his capacity as 
Drawing and Disbursing Officer, withdrew some amount of which no accounts 
are aTailable and it is on account of this disputed amount the Audit Report 
of the Institute was held up since 1978-79. . 

During the last· visit of the Committee of Rajya Sabha on Papers laid 
in the House, to Leh 1n June, 1983 it was decided that this disputed amount 
should be kept in suspense and audited through special audit. Meanwhile the 
Department of Culture should take up with CAG requesting them to approach 
AG, J&K to certify the accounts of the Institute for the last four years. The 
A.G., J&K certified the Audited statement of accounts of the Institute for 
1918-79 till 1981-82 and sent their audit report. 

The Advocate General of J & K. was specially called to Delhi by the 
Department of Culture and was requested to get in touch with the learned 
Jammu & Kashmir High Court and get the date of hearing expedited. The 
Department of Culture have been vigorously pursuing with him to malee 
special efforts to get the date fixed for hearing and the wl'it petition filed by 
:Shri M.L. Mattoo vacated. 



APPENDIX IV 

(Vide paragraph 5.1. of Chapter V) 

Reasons for delay in compilation and adoption of accounts of Karnataka . 
Cashew Development Corporation Limifed for the year 1978-79 

Accounts were compiled on 10·6.79 and statlltory audit was over by 
9.7.79. The comments'of Comptro!ler and Auditor General were received 
by 21.7·79 and accounts were presented· to Annual General Meeting on 
30.7.79 i.;. within 4 months of year end. Hence there was no delay in 
presenting Accounts to Annual General Meeting. There was a delay in 
printin! the Annual Reports in Hindi as in the first place the Corporation 
wa, not fully aware of the requirement of Hindi version. In the second 
place, there W2..S no person readily available who could translate Hindi 
version. After a great deal of efforts, the Corporation was able to get it 
translated that also it was done out of personal obligation. 

Statement of Reasons for delay for Annual Report 

• 

1. Date on which, the' account. were compiled by the 
Corporation. 

2. Date on which the statutory auditors were appointed. 

3· Date on which accounts were handed over to them 
for audit. 

4· Date on which the accounts Were audited by the 
statutory A'Jditors. 

5· Date on which the accounts were referred to the 
Comptroller and Auditor Generai. 

6· Date on which the comments were teceived. 

7· Date on which the Annual General Meeting of Cor-
pOlation approved the accounts. 

56 

1978-79 

10.6·79 

28·12~7i 

15·6·79 

21.&79 
21·1.79 

30·7·79 
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,. Date on which the Annual Report was presented 
and approved by the Annual General Medins. 

,. Date of preparation of report in Hindi. 

10. Date of submission of this report to the Ministry of 
Agriculture. 

11. ~asODS for delay submittod to Ministry. 

30.7.79 

1·8·82 

9·8·82 



f'" APPEfmlX V 

(¥ide Paragraph S.lof Chapter V) 

Reasons for d:!lay in compilation and adoption oj Accounts of Kar"ata~ a 
... Cashew Development Corporation Umited for the }lear 1979-80 

Since this is the first full year of operation of the Corporation, the 
accounts under Companies A.ct requirements could be compiled only on 
1·5.1981· Since this Corporation was functioning along with Karnataka 
Forest Plantation Corporation and accounts were maintained by the staff 
of Karnataka Forest Plantation Corporation the finalisatioD of this 
Corporation Accounts was delayed along with the accounts of the Karnataka 
Forest Plantation Corporation Limited. The accounts were audited by 
statatory auditors on 8·6·1981 and the comments of Accountant General 
was received on 24·6 198 L. Accounts were presented to the Annual 
General meeting on 31.7.1981 i.e. 16 months after the year end. Regarding 
the !ate submission of Hindi version, non-availability of translation facilities 
wall the main cause of delay. • 

Statement of reasons for delay for the Annual Report 

I· Dat-e .on which the accounts were compiled by the 
Corporation. 

2. Date OD which the statutory auditors were appointed. 

3. Date on which accounts were handed over to them 
for audit. 

4- Date on which the accounts were audited by the 
Statutory Auditors. 

S. Date on which the accounts were referred to the 
Comptroller and Auditor General. 

6· Date on which the comments were received. 
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1979·80 

1.5-81 

14·9· 79 

15.S·81 

8·6.81 

12·6·81 

24.6·81 



1. Date on which the Annual General Mcctiq or Cor-
poration approved the accounts. 

1. Date on which the Annual Report was presented 
and approved by the Annual General Meeting. 

". Date of preparation of rep()rt in Hindi. 

10. Date,of submission of this report to the ~istr1 of· 
Agriculture (Hindi version) 

.11· Jlcll$Ons for delay submitted to Ministry 

Adj~ 

31·7·11 

1·1.&2 

20·8·12 
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APPENDIX VI 

(Vide Paragraph S.l of Chapter V) 

kil8f)llsfor tIelo} In compiJotien or. adoption of Accounts of Karntlttlktl 

Cashew Del'ilopme"t Corporation Li,,-.itedfor the year 1980-81 

The accounts were compiled on 30·9.81 within 3 months of comple-
. tioa of previous year's audit and statutory audit .was completed only Oil 

~1.S.82. The fulalisation with· statutory auditors took nearly 6 month~ 
.iDee c:ertaio queries/interpretations were pending. Sir.ce this is the irst 
)'Car of formation of new plantations, certain clarifications about accounting 
treatments w~re involved. Moreover, the Registered Office of the Corpora-
tion was shifted from Bangalore to Mangalore on 1.10·82, and consequelltly 
there was a delay, due to the transfer of records. Also the statutory auditors 
wa-e from Bangalore i.e.' out-station. 

SUZteme1lt of Reasons for Delay for the Annual Report 

1. Date on which the accounts were compiled by the 
Corporation 

t. Date on which the statutory auditors were appointed 

3. Date on which the accounts were handed over to 
them for audi t 

4. Date on which the accounts were audited by the 
atatutory' auditors 

S· Date on which the accounts were referred to the 
Comptroller and Auditor General 

6. Date on which the comments were received 

j. Date on which the Annual General Meeting of Cor· 
plration approved the accounts 
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1980-81 

30.9·81 

29·8·81 

24.10·81 

21 5.82 

27·5·22 

23.'32 

29·9·82 
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1. Date on which the Annual Report was presented ar.d 
approved by the annual General Meeting. 

,. Date of preparation of report in Hindi. 

to. Date of submission of this report to the Ministry 
of Agriculture. 

..29·1-1% 

1S.1·8~ 



APPENDIX vn 
SummtJ', of recommer.dotions/of.serllat;ons contained in th. Report 

SI. It.eference to Para 
No. No. of Report Summary of recommendations/obServations 

J. 2 

I 1.27 

3 

The Committee are concerned to note that the Ministry 
of Education 'and Culture under whose admini8trati~e 
control the Indian Institute of Advanced Study, Simla 
functions, have not so far laid on the Table of the 
House any Annual Report/Audited Accounts of that 
Institute. The Committee note that in January, 1978, 
the Indian Institute of Advanced Study, Simla had made 
provisions in its Rules for laying its Annual Reports and 
Audited Accounts on the Table. of the House within 
nine months of close of the accounting y~ar but there· 
has never been an occasion when those provisions had 
been followed. Th~ Committee feel that it is of no use 
framing rules without observing them. 

The plea taken by the Ministry of Education and 
Culture that the Anneal Reports and Audited' Accounts 
of the Indian Instit\lte of Advanced. Study, Simla for the 
years from 1977-78 to 1981-82 have not been laid on 
the Table so far because there was uncertainty about the 
future of the Institute and that the General Society 
'and Governing Body o~ the Institute were Dot reconsti-
tuted, is not tenable· The mere. fact of the future of 
the Institute being uncertain, does not absolye the 
Ministry of Education and Culture of their responsi-
bility. Even if the Institute had been closed, it was the 
responsibility of the Ministry to lay the Annual Reports 
and Accounts of the Institute for the past years during 
which the Institute had been sanctioned grants. The 
slackness on the part of the Ministry of Education and 
Culture j& evident from the fact that the strength of the 
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3. 1.29 

4. 2.16 
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3 

General Society and the Governing body of the b:t:m~_ 
was full till 31 May, 1980 but these bodies never met 
during the period from the close of the year 1977-78 uptO' 
31 May, 1980 despite the extant provisions in the Rule! 
of the Institute for holding of the Annual General 
Meeting and the Meetings of the Governing Body. Had 
the General Society and Governing Body held their 
respective meetings during that period, the Annual 
Reports and Audited Accounts of the Institutt; for 
at least two years viz. 1977-78 and 1978-79, would 
have been approved and laid on the Table of the HoWIe. 

Now that a reorganisation scheme for the Indian Institufe! 
of Advanced Studv, Simla has been approved by the 
Government putting at rest all the doubts about the 
uncertain future of the Institute, the Committee desire 
the Ministry of Education and Culture to make sincere 
and concerted efforts .(or reconstituting the Generat 
Society and the Governins Body Of. thy instHu.te so that; 
the Institute being an important Institution of N~~;ona{ 
character, functions effectively and efficiently and its 
Annual Reports and Audited AccoJ,lDts for all the years 
from 1977-78 to 1982-83 are laid on the Table of the 
House without any further delay. The Committee hope 
that the Ministry would be very careful in future in the 
matter of laying of Annual Reports and Audited Accounts 
of the Institute, in time. 

The Committee are concerned to note that although the 
Annual Reports of the National Federation of Industrial 
Cooperatives Limited, New Dellii for the years 1977-78,. 
1978-79, 1979-80, 1980-81 and 1981-82 have already 
been laid on the Table of Lok Sa:bha yet the Audited 
Accounts of that Federation in respect of those ye~ ~ 
still to be laid. The Committee regret to find that apart 
from the CBI which seized records of the Federation 
for the year 1976-77 and kept thcsame for quite lODle 
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s. 2.17 

6. 2.18 

64 
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O! 

time, tho Central Reg'strar of Cooperative Societies who 
is responsible for the appointment of statutory auditors~ . 
did not act promptly on requests made to him for the 
appo:ntment of statutory auditors. The Committoc 
would like the Ministry of Industry to impress upon tho 
Central Registrar of Cooperative Societies tho need for 
early appointment of statutory auditors BO tbat the 
accounts of the Federation are not only audited in time 
but also laid on the Table of the House within the stipu-
lated period of nine months of close of the accounting 
year. 

From the time schedule drawn up by the Ministry of 
Industry. in consultation with the statutory auditors fOR 
auditing of Accounts for the years 1977-78 to 198]-82 

- the Committee find that the statutory auditors would 
take 6 months in each casc. The Committee feol that 
since the accounts of all the years have been finalised by 
the internal auditors the time gIven to tho statutory 
,auditors for carrying out their audit is not reasonable. 
If that schedule is followed the Committee apprehend 
that the accounts of the Federation for the future years 
would nover bo laid on the Table in time. The Com-
mittee, therefore, rt'commend that the time schedule as 
drawn up should be reconsidered and revised so that the 
auditing of accounts of the Federation by the statutory 
auditors is completed within the minimum possible time 
and in no case it should exceed 3 mOllths. The 
Committee would also like to suggest that efforts be made 
to resolve queries, if any, raised by the Audit promptly 
through personal contacts and discussions with the 
auditors instead of resorting to protracted correspon-
dence. 

The Committee hope that the Ministry . would take 
requisite steps in the matter and also keep a close rapport 
with the Federation to ensure early finalisation and 
'auditing of the accounts. 
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1. 2.19 

3. 2.20 

'9. 3.14 
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-
3 

The Committee trust that after clearing the backlog, the 
Annual Reports and Audited Accou:nts of the National 
Federation of Industrial Cooperatives Limited, New 
Delhi would be laid on the Table of the HOU&e together 
and within nine months of close of the accounting year 
as' per recommendation made by the Committee on 
Papers laid on the Til ble in paragraph 3'5 of their First 
Report (Fifth Lok Sabha). 

The Committee regret to point out that the statements 
of reasons for delay laid alongwith the A~ual Reports 
of the National Federation of Industrial Cooperatives 
Limited, New Delhi for the years 1980-81 and 1981-82. 
are misleading as these do not bear any mention of tho 
position of the Audited Accounts of the Federation in 
respect of those years which had not been laid on the 
Table of the House. Since the Audited Accounts of the 
Federation had not bt"en laid on the Table of the House. 
it was but imperative that the House was apprised of the 
position relating thereto. The Committee are constrai-
ned to observe that the statements of reasons for delay 
is devoid of full facts and have not been prepared with 
due care. The Committee need hardly point out that it 
is the responsibility of the Ministry concerned to ensure 
that in such cases. the facts stated in the statement of 
rt"asonll for delay cover both tbe Annual Report and 
Audited Accounts of an organisation so that the House 
may identify the stages where th;, delay occurred and 
suggest remedial measures, wherever necessary. The 
Committee, therefore, desire the Ministry of Indastry to 
be more careful in this regard, in future. 

The Committee note that the Audited Accounts of the 
School of Buddhist Philosophy, Leh-Ladakh for the years 
1978-79. 1979-80 and 1980-81 which should have been 
laid on the Table of Lot Sabha by 31 December, 1979. 
31 December, 1980 and 31 December, 1981 respectively. 
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10. 3.15 

1~1· 3.16 

12. 3.17 
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were actually laid on 22 December. 1983 i.e., witli t .. 
de'ay ranging from 2 to 4 years. 

The Committee do not appreciate the reasons advance a 
by the Ministry of E4ucation and Culture that the 
introdu:tion of a new system of getting the a~counts 

audited by the Accountant General, Jammu & Kashmir 
from the year 1978-79 in lieu of the earlier system of 
having the accounts audited from the Chartered Accoun-
tants, caused abnormal delay in finalising the accounts 
of the School. The Committee are also notcoRvinced by 
the reasons advanced by the Ministry that the change in 
the set up of the Administration of the School had 
resulted in inordinate delay in having the accounts of the 
School audited. 

The Committee are surprised to find that certain basic 
records such as Receipt Book, Cash Book, Payees" 
Receipt, General Receipt Books, Counterfoils of challans;. 
Cheque Books etc. for the year 1978-79 had not been 
maintained in the School and hence were not made 
available 1:0 A.G.J & K for audit. These irregularities 
are of a serious nature involving financial implications 
and the Committee take serious note of them.· The 
Committee feel that had the Ministry been vigilant from· 
the beginning, such a lapse would not have taken 
place in the said school. The Committee hope that the 
Ministry would pay serious attent;on to this matter in 
order to obviate any scope for such irregularities in 
future. 

The Committee also trust that the Ministry would lay on 
the Table of the House the Annual Report, Audited 
Accounts and Audited Report thereon of the Scho~l 

together in future to enable the Members of Parliament 
to assess the performance of the School in its true 
perspective. 
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13. 4;17 

14. 4.18 

15 •• 4.19 
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The ·Committee are concerned to note that it took, for tb., 
Coffee Board 17 months. 131 months, and 12 months in 
submitting the accounts for 1976-77, 197~-78 and 1978-79· 
to the Audit whereas thes¢ were due for submission. by 
30 June; 1977, 30 June 1978 and 30 June 1979 respecti-.ely 
and the Ministry of Commerce did not remind the Coffee 
BOard during the delay period. The Committee note 
with regret that the recommendation of the Committee 
on Pape-rs laid on the Table contained in paragraph 3.5 
of their First Report (Fifth Lok Sabha), presented to Lot 
Sabha on 8 March, 1976, was not complied with either 
by the Ministry or-the Coffee Board. Had the Ministry 
and the Coffee Board been serious in following the 
aforementioned recommendation of the Committee, there 
would not have been such abnormal delays. 

The Committee trust that a time bound programme will 
be drawn up by the Ministry of Commerce in consulta-
tion with the Coffee Board, to ensure strict observance 
of the norms prescribed by the Committee for laying the 
Annual Reports and Audited Accou~ts of the Board 
before ParIiam\"nt, in time, in future. 

The Committee are constrained to observe that had thCt 
Marketing Committee and the Board taken a decision 
before February, 1980 to go by the Calendar year in 
finalising the accounts and keeping one set of audit 
instead of two and simplifying the Pool Fund accoWlting 
procedure by restructuring the accounting period to 
one Calenda.r year, there would not have. been such 
abnormal delays at least at the stage of compilation of 
accounts and their auditing. The Committee hope that 
the Ministry and the Board would follow the decision 
thus arrived at by the Marketing Committee aTld the 
Board and see that both tile General Fund and previous 
year's Pool Fund Accounts are laid before Parliament 
together with the Annuai Report with· a view to present 
a cOlDprehensive picture of the affairs of the Cofi'ee 
Board'. 
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The Committee are unhappy to note that the Annual 
Reports of the Kamataka Cashew Development Corpora· 
tion for the years 1978-79, 1979-80 and \ 1980-81 wero 
laid on the Table of Lolc Sabha with an inordinate delay 
of 39i lponths, 27* months and 15l months respectively. 

From the statement laid by the Ministry of Agriculture, 
the Committee ngte that in the case of Annual Report 
for the year 1978-79, the accounts were compiled in time 
i.e. within 3 months of the close of the accOlltUing year 
but the Corporation took 3 yelirs after approva.l of the 
Report in translating the Annual Report. The expla.na-
tion given by the Ministry that though the corporation 
made a number of attempts, they could not obtain 
suitable persens for translating the copies i~ Hindi, is 
hardly convincing. The, Committee feel that the Ministry 
of Agriculture did not make sincere efforts in getting the 
translation wotk done in time and have the Annual 
Reports laid on the Table of the House within 9 months 
from the close of the accounting year already prescribed 
by the Committee. The Committee hope that the Ministry 
would be more careful in this regard in future. 

The Committee find that the COlporation took 13 months 
instead of 3 months recomm.!nded by the Committee on 
Papers laid on the Tab.le, in compiling the accounts for 
the year 1979-80 and one year in translating the Annual 
Report. Similarly it took: 6 months in compiling the 
accounts for 1980-81 and 31 months in translating the 
Annual Report. The justification given by the Ministry 
of Agriculture that since the K.arnataka Cashew De¥elop-
ment Corporation was functioning along .with its sister 
concern Kamataka Forest Plantation Corporation Limited 
and the accounts were maintained by the staff of 
Karnataka Forest Plantation Corporation Limjted, tho 
iinalisation of accounts. was delayed alongwith the 
aC?OUDts of that Corporation, is hardly convincing. The 
Ministry should have· seen that the accounts of the 
Karnataka Cashew Development Corporation which was 
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a separate organisation was maintained independently 
with a view to havo the compilation of their accounts 
done within 3 months froni the close 'of the accoWltiag 

-year as already recommended by tho Committee on 
.. 1<1 Papers laid on the Table in paragraph 3'5 of their First 

Report (Fifth Lok Sabha). 

5.20 

5.21 

The Committee desire that in order to comply with the 
aforementioned recommendation of the Committee on 
Papers laid on th~ Table, a proper time bound pro-
gramme; should be drawn up by the Ministry in consul-
tation with the Karnataka Cashew Development 
Corporation for compilation of accounts, their auditing, 
adoption, translation, printing ana sending to the 
Ministry for laying on the Table of the House, in time. 

The request made by the Ministry of Agriculture to 
exempt the Corporation from the requirement of laying 
the Annual Reports on the Table of the House on the 
ground that the Government of India's share capital 
contribution stands at oilly 30' 55 % and is-likely to go 
down further thus making the corporation totally a State; 
venture, is not acceptable as it is already provided in 
Section 619A (1) of the Companies Act, 1956 that whe;re 
the Central Government is a member of a GoverllQaent 
Company, the Central Government shall cause an annual 
report on the working and affairs of that Company to eo 
prepared and laid before both the HOll,es of Parliament 
together with a copy of the audit report. The Committee 
would, therefore, advise the Ministry to continue laying 
the Report of the Karnataka Cashew Development 
Corporation irrespective of the fact that the Ceatral 
Government do not have majority of the shares in the 
Corporation. 

,21., 6.4 The Committee find from the information furnished by 
the concerned Ministries and Departments of tkc 
Government of India that the organisati~ns like (i) Nati0-
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nal Institute of Rural Development; (ii) J.K. Horticul-
ture Produce Marketing and Processing Corporation. 
Srinagar; (iii) Rehabilitation' Plantation Limited, 
Punalur; (iv) Co-operative Canteen Societies; (v) Hima-
layan Mountaineering Institute •. DarjeeIing; (vi) Nehru 
Institate of Mountaineering, Uttarkashi; (vii): Coal Mines 
Provident Fund Organi~ation; and (viii) Indian Council 
for Cultural Relations, New Delhi though receive grants 
from the Consolidated Fund of India yet their Annual 
Reports and Audit Reports are not laid on the Table of 
the House. 

In respect of the National Institute of Rural Develop-
ment, the Committee 'note that although the Audited 
Accounts of the Institute are laid on the Table of the 
House, the Annual Report is not laid. The argument ,.. 
adduced by the Ministry of Rural DevelopmeAt that ~e 
Annual Report of the Institute' is not laid on the Table 
because it forms part of the Annual Report of the 
Ministry, is not at aU convincing. The Committee on 
Papers laid on the Table have already recommended' ill 
~Iear terms in paragraph 3·S of their First Report (Fifth 
Lok Sabha) that the Annual Reports and Audit Reports 
of all. the autonomous organisations should be laid 
together so that Parliament has. a complete picture of the 
performance of the organisation and its financial stability. 
The Committee therefore, recommend that the Ministry 
of Rural Development should lay on the Table of the 
!louse the Annual Report of the Institute also so that 
both the docume-nts are available to the Members of 
Parliament at the same time. The Committee trust that 
the Ministry would take necessary steps in this regard. 
In the cases of the J & K Horticulture Produce Market-
ing and Processing Corporation and the Rehabilitation 
Plantation Limited, the Committee find that both are 
Government companies in terms of Section 617 of tho 
Companies Act whose reports are required to belaid 
before Parliament as well as St4te Legislaturos under 
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Section 619A (1) and (2) of the Companies Act, 1956. 
It is regrettable that inspitc of the Statutory provisions, 
the Annual Reports of none of the aforementioned 
companies are placed before Parliament. The argument 
advanced by the Ministry of Agriculture and the Ministry 
of Rehabilitation that the Annual Reports are not laid 
before Parliament because the majority of shares are held 
by the State Governments cannot stand scrutiny in view 
of the aforementioned statutory provisions. It is a 
serious lapse on the part of the Ministries concerned to 
keep Parliament in dark about the functioning of these 
corporations in which Central Government have invested 
a substantial capital. The Committee recommend that 
urgent steps should be taken to lay the Annual Reports 
and Audited Accounts of both the Corporations before 
Parliament . 

In regard to the Co-operative Canteen Societies run by 
the Department of the Atomic Energy, the Committee 
note that the Department of Atomic Energy renders 
financial assistance to a large number of sma II co-opera-
tive' canteen societies under it, at various plac~s in the 
country. These canteens are run for the welfare of the 
staff. The Committee feel that the compilation of Annual 
Reports of each and every cant~en would be combersome 
and not commensurate with the labour involved. The 
Committee, therefore, recommend that the .. :pepartmcnt 
of Atomic Energy should include a chapter in respect of 
all the Co-operative Canteen Societies run by it, in its 
Annual Report indicating the money spent on each of 
them, during the year. , 

The Committee note that the Himalayan 'Mountaineering 
Institute, Darjeeling and the Nehru Institute of Moun-
taineering, Uttarkashiare of national importance getting 
handsome grants from the Ce1ltre as well as from the 
concerned State Governments. Prom the information 
given by the Ministry of Defence it is clear that then: is 
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a good amollDt of involvement of the Central Govem-
m:nt in the affairs of these Institutes as officials of the 
Ministries of the Government of India and of State. 
Governments are represented in the Executive Council. 
Their Annual Reports and Audited Accounts are. 
however, not laid brfore Parliament. The reason gi¥eB 
by the Ministry of Defence that these Institutes bc~, 
registered private bodies in their respective States, the 
State Legislatures would be appropriately concerned with 
their Annual Reports and Accounts, is not justified 
because the net annul expenditure shared by the Central 
Government in the Himalayan Mountaineering Institute, 
Darjeeling and the Nehm Institute of Mountaineeri~, 
Uttarkashi is 70% and 50% respectively. Further, the 
share of recurring and non-recurring exp::nditure of 
Ministry of Defence on these Institutes is increa~ 
every year. From Rs. 2lakhs per annum upto 1977-78 
it has been raised to Rs. 6 lakhs from 1982-83. The 
Committ~e feel that th~ Parliament should more appro-
priately be concerned with the Annual Reports and 
accounts of these Institutes than the State Legisiatares 
concerned. The COQlmittee, therefore, recommend tll&t 
the Ministry of Defence should lay before Parliament the 
Annual'Reports and Auditrd 4ccounts of both the 
aforementioned Institutes within' 9 months of the clgse 
of their accounting year. 

As .regards Coal Mines Provident Fund Organisation.s, 
the Committee note that it' receives substantial grant 
from the Ministry of Energy, but its Annul Reports aud 
Audited Accounts are not laid before Parliament. The 
reason advanced by the Ministry th:l.t there are :no 
Statutcry provisions for doing so, is hardl), convincia:. 
The Committee urge upon the Minililtry of Ene~y to 
follow the recommendations of the Committee on Papers 

. laid ()n thr Table contained in paragraphs 1·12 and 1·14 
of their Second Report (Sixth Lok Sabha), by amending 
the Statutes if necessary and lay the Annual Report and 
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Accounts of the Coal Mines Provident Fund Organi 
tion before Parliament. 

As far as the Indian Council for Cultural Relations, Ne 
Delhi is concerned the Committee note that the Organi 
sation receive.s moie than 90% of its grant· from th 
Centre every year, as is evident from the grants sanction 
ed during the years 1979-80 and 1980-81. The Committe 
is unhappy to note tnat despite such heavy grants bein 
given to them, their Annual Report and Audited Account 
are not laid before Parliament. The Committee recommen 
that the' Ministry of External Affairs should impres 
upon the Council to submit their Annual Report and 
Audited Accounts for laying on the Table of the House. 
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